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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
O. A. No: 83 of 2022/ EZ

IN THE MATTER OF:

Dillip Kumar Samantara and Others.... Applicants

-Versus-
The State of Odisha and others  ....... Respondents

REPLY AFFIDAVIT FILED BY THE
ABOVE NAMED RESPONDENT NO: 17
TO THE AFFADIVIT DATED: 06.12.2022
OF THE COLLECTOR, NAYAGARH
MOST RESPECTFULLY SHOWETH AS

FOLLOWS:-
I Susanta Kumar Barad, S/O: Sarbeswar Barad, aged

about 35 years, at: Sri Krushnapur, Po: Champagarh-
752024, P/S: Chandapur, Dist: Nayagarh, State: Odisha do
hereby state on solemn  affirmation as under:-

1. That I am Respondent No: 17 of the O.A and as

such I am fully conversant with the facts and
proceedings of the Case.
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2. That the facts and proceedings of the Counter
affidavit dated: 04.12.2022 and LA No: 189 of
2022/ EZ and supplementary affidavit dated
30.08.2022 and 13.11.2022 filed in the I.LA May
kindly read as part and parcel of this affidavit.

3. That the RQP namely Sri S.K. Swain of Techno .
Chamber, Bhubaneswar on 05.12.2022 at about
11 AM called to the deponent to the Tahasil
office, Ranapur and discussed about the status of
the lease area. At that time he has demanded 50
lakhs rupees money for his urgent need and to
manage for the Collector- Cum- District-
Magistrate, Nayagarh (Sri Rabindra Nath Sahu).
The Respondent No: 17 shown his inability to

meet the huge demand and requested to him with
folded hand. It is ascertained that Sri Swain is
family relative of the then Sub- Collector of
Nayagarh Sri Lagnajeet Rout (OAS). Sri Swain
has taken all the Mining Plan/SEIAA Clearance
works throughout the State by the help of
Tahasildars of Odisha under the influence of the
then Sub- Collector Sri Rout. The aforementioned
RQP namely Sri S.K. Swain of Techno Chamber,
Bhubaneswar has undertaken the measurement
work; it is evident from the Counter affidavit of

the Collector, Nayagarh and Director of Geology.
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Surprisingly, the RQP namely Sri S.K. Swain of
Techno Chamber, Bhubaneswar has done the
measurement work by taking plea Murom Mining
in-the Stone quarry. The concern RQP and other
officials are knows very well there is no Murom
available in the Stone Quarry. He has taken
personal  vindictive measure against the
Respondent No: 17 by taking Plea and made an
allegation in connection of the Murom Mining.
During the Period of creation of Source as well
approval of the DSR/Mining Plan and while grant
of the E.C/ CTE / CTO none of the authority were
pointed out in respect of the availability of Murom
in the Stone quarry of the Respondent No: 17.
After lapse of the long time they have made an
allegation against the Respondent No: 17 in
connection of the theft of Murom from the Stone
quarry as well as outside of the Stone quarry. It is
crystal clear that there is no Murom available in
the outside of the Stone quarry also and no Murom
Source has been created by the Revenue
authorities outside the stone quarry of the lease
area of the Respondent No: 17. So, how and which
way they have done the measurement of the
Murom mining it is moot question arise in this

Case.
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4. That the affidavit dated: 05.12.202 and
06.12.2022 filed by the Director of Mines and
Geology (O) and Collector, Nayagarh are not all
true. They have filed their affidavits not based on
material facts. The measurement has been done on
31.10.2022 and 01.11.2022 respectively as stated
by the Respondent No: 15 in his affidavit at Pra-8.
So, how they have submitted their report in respect
of Murom Mining. The Competent Surveyor has
crossed his Laxam Rakha while preparation of his
Survey report and he has no authority to done
measurement of the Murom. He has been selected
as Surveyor for measurement of the Stone /
Ordinary earth as per the letter No: 3853/dated:
27/10/2022 of Ranapur Tahasil Office as stated by
the Respondent No: 15 in his affidavit at Para-7
(internal Page No: 4 of the affidavit portion).

Thus, the Surveyor has no authority to done the
Murom measurement work and the Tahasildar,
Ranapur is not assigned the Murom measurement
work to him. There is no Source of Murom
available and the Respondent No: 17 has taken
lease for Stone Quarry. The Competent Surveyor /
RQP is either a lunatic or their malafide intention

has been proved from the Survey report, which has
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been submitted in tabular form with the affidavits
of the Respondent No: 15 and 6.

That the Respondent No: 15 is again made an
averment in his affidavit dated: 05.12.2022 (at
Para-9) the quantity 53,484.399 CUM of Laterite
and 2, 41,768.372 CUM of Murom have been
excavated illegally from the quarries. Since which
date to till date how much quantity of Mining has
been done (year wise data) and who has done
mining in this aspect the Survey report is itself
remaining silent. The Respondent No: 15 has
failed to say to done such mining work how many
days required. The said Respondent No: 15 has |
also failed to say technically and scientifically that
how many days of work for such huge quantity of
illegal Mining. The higher authorities were not
permitted to the RQP /Surveyor to done the
measurement of Murom mining, as there is no
Murom Source is available as per the Revenue
Department record. They are taking steps only to
harass the Respondent No: 17.

. That the affidavit dated: 06.12.2022 filed by the

Collector- Cum- District Magistrate is well proved

that he has triggered a personal vindictive weapon
against the respondent No: 17 and this affidavit is
not based on official record.




7. That the affidavit dated: 06.12.2022 filed by the
Collector- Cum- District Magistrate, Nayagarh and
stated at Para-3 that the Respondent No: 17 has
committed theft in the lease area as well as outside
lease area, which is non application of mind and
how ne has known that the Respondent No: 17 has
committed theft. There is no material evidence
available on record to shows that the Respondent
No: 17 have committed theft. It is a fact that the
LI.C, Chandapur Police Station has filed his
affidavit and stated there in clearly that other
persons has committed theft and he has not
mentioned in the name of the Respondent No: 17.
The Collector while filing of the affidavit not
verified the real facts from the official record i.c.

Tahasil office and local Police Station. It is

evident from the survey report of the Director,
Geology that the Respondent No: 17 has done the
mining activity total 2791.099cum in the lease
area, which is not treated as Excess mining. It is
apt to mention here that the lessee has got Mining
Plan, E.C/CTE/ CTO for Mining activity up to five
year and each year he is entitled for Mining up to
7704 cum. If we will consider the Mining activity
from the date of CTO (29.07.2021 to till date) the

lessee having fully right to done the mining
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activity up to 7704 cum +7704 cum (for the 2
year). The lessee is already deposited since the
period 2021 to 2022 the amounting of Rs: 68,
56,992/- Sixty Eight Lakhs Fifty Six Thousand
Nine Hundred Ninety Two rupees only) before the
Revenue Department for the period of 2 years
mining activity. Copies of the deposit Receipts of
the Respondent No: 17 = is annexed here to as
ANNEXURE-R/17/E Series. The lease holder has
not done mining activity the quantity as per the
Mining Plan and MGQ fixed in the lease deed as
on date. So, there is no question arise in respect of
excess Mining by the Respondent No: 17 in the
lease area. All the officials have visited to the
quarry frequently and they have given clean chit to
the Respondent No: 17. It is also clear from the

affidavits filed by the statutory authority’s i.e.
SEIAA / SPCB/ DFO and 1.I.C Chandpur Police
Station. In this Context how and which way and
basing on which record the Collector, Nayagarh
filed his affidavit it needs high level enquiry to
find out the real truth.

8. That the lease area of the Respondent No: 17 is
Stone quarry, It is evident from the District Survey
Report dated: 07:12.2019, Mining Plan approved
by the Deputy Director of Geology, Bhubaneswar,
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Odisha on dated: 13.07.2020, E.C dated:
02.02.2021, CTE / CTO dated: 29.07.2021. Even
though it is Stone quarry how the Deputy Director,
Geology and Collector, Nayagarh pointed out their
affidavits as well as Survey reports and stated
there in the Respondent No: 17 has illegally done
morum mining activity. There is no source of
Murom available and the lease area is not declared
as Murom quarry. The Collector and the Deputy
Director of Geology after long days gap they are

saying in connection of mining of Murom. The
Geology Department  has approved the Mining
Plan of the Respondent No: 17 in respect of the
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¢ Stone quarry. During the time of approval of the
x_“_’{ Mining Plan/ lease deed and E.C / CTE / CTO
| how they have not pointed out in respect of the
availability of the Murom. The authorities were
given permission for Stone quarry not for Murom
quarry. It is general Principle Stone quarry is not
a mourn quarry. So, the allegation in respect of
mining of Murom from the Stone quarry is
misleading. Hence, there is no question arise that
the Respondent No: 17 has done Murom mining
from the Stone quarry. Copy of the DSR dated:
07.12.2019 is annexed here to as_ ANNEXURE-
R/17/F Series.
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9. That the Collector, Nayagarh filed his affidavit
and stated at Para-4 that the Respondent No: 17
has unauthorized used power triller for mining
purpose. The Collector should be liable to prove
his imaginary pleading by way of material
evidence. Otherwise this Hon’ble Tribunal may
kindly declare this Para is false and personal
vindictive weapon. It is evident from the Tahasil
office as well as Police record shows that no
proceeding has been initiated against the
Respondent No: 17. How and which way and in
which basis of the official record the Collector has
made an imaginary pleading/ allegation against the
Respondent No: 17, it needs judicial scrutiny to
find out the real truth.

-10. That the Collector, Nayagarh is himself
admitted at Para-5 of his Counter affidavit the
~Plot No: 1689 with Kissam Patita reserved for
Gramya Jungle and the total area is Ac.144.99.

Surprisingly, the Collector has mentioned the
Sabik Plots area is mismatched with the Hal Plot.
The Collector is again saying that the Hal Plot is
not coming under the DLC. The area of the Hal
and Sabik is mismatch, while filing of the affidavit
the Collector has failed to verify his own

averments/pleadings, which is contrary to law and
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it is liable to be declare as false/fabricated and got
up story as created by him. It is apt to mention
here that Hal Plot No: 1689 and its area is
Ac.144.99 as per ROR filed by the Applicants
under Annexure-1 (Page No: 45 of the paper
Book) and the area of the Sabik Plot is Ac: 149.99
as mentioned by the Collector in his affidavit. The
averments made by the Collector are false and
misleading. The area of the stone quarry is not
coming under the DLC, it is admitted facts. So,
the lease are is not coming under the forest land
and during the time of settlement operation the
lease area is recorded as Patitia Kissam and the
said ROR has been finally published by the
Settlement authority on 08.06.1998. Thus, the
Applicants as well as Revenue authorities have
failed to challenge the final publication of the
ROR with in the period of three years. So, this
Case is covered Under Section 42 of the Orissa
Survey and Settlement Act, 1958 and it is not
maintainable after lapse of the limitation Period. If
it is a forest land how the Settlement Department
recorded as Patita Kisam during the time of
Settlement operation and the final ROR was not
challenged before the Civil Court. At that Stage
the final ROR is binding for all and no Body will
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challenge to the ROR before this Hon’ble Tribunal
and this Tribunal has no Jurisdiction to settle the
dispute in respect of the ROR which has been
already finally published. So, the allegation made
by the Applicants in respect of the final ROR is
not maintainable in this Case. Thus, this Case is
barred under the law of limitation as well as Under
Section 42 of the Orissa Survey and Settlement
Act, 1958. The Collector is himself has no
authority to create dispute in respect of the final
publication of the ROR. The previous collectors
and other Revenue authorities as well as Forest
Department officials and SEIAA/ SPCB/ Mining
officials not raised any objection while grant of
Statutory Clearances to the Respondent No: 17.
The affidavit of the DFO is very clear which has
been filed in this Case. Thus, the averments made

by the Collector are baseless and liable to be reject
according to law. Therefore, the O.A is also liable
to be dismissed.

11.That the Collector is again made an averments at
Para- 5§ (internal Page No: 5 of the affidavit) is
more doubtful. The Source was created due
approval of the Collector, Nayagarh and after
following the due process of law they have handed

over the lease area to the Respondent No: 17.
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Accordingly the Respondent No: 17 has got
approved Mining Plan / E.C / CTO / CTE from the
Statutory authorities and the concern authorities
have allowed to the Respondent No: 17 to operate
the Stone quarry. After getting all the statutory

clearances nobody has authority to challenge the

- Clearances by way of this O.A. The Y forms has

been issued to the lease holder there is no
illegality. Only lease holder will get the Y forms
for legal mining. Surprisingly, why the Collector
made objection in connection of the issue of the Y
form to the lease holder. The Collector himself
allowed to the Tahasildar to issue Y forms as per
the OMMC Rule, 2016 only to the lease Holder.
After getting Y form the Tahasildar the lease
holder will run his business that is general law.
The II.C Chandpur Police Station has filed
affidavit on 25.08.2022 and he has categorically
stated in his affidavit large number of Criminal
Cases lodged against the offenders and in this
affidavit no name of the Respondent No:17 has
been mentioned. All the Cases has been lodged in
connection of the theft of Minor minerals over the
Plot No: 1689. The Collector is not a competent
authority to say about the theft of Minor Minerals
by the Respondent No: 17. There is no information
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available in the Tahasil office and local Police
Station to reach a conclusion that the Respondent
No: 17 have committed theft. The Collector is
duty bound to prove his pleading beyond all
reasonable doubts and clinching evidence. Large
Scale minor Minerals have been theft from the
Plot No: 1689 since the Period 13.07.2020 to
28.05.2022 as per the averments of the affidavit of
the L.I.C, Chandpur Police Station. During that
 Period no single Case has been lodged against the
Respondent No: 17 before the Police Station.
During the filing of the affidavit b}; the Collector
he has not applied his administrative mind in
respect of the Criminal Cases lodged against the
other offenders which is clearly mentioned in the
affidavit filed by the LI.C Chandpur Police
Station. But, the Collector without based on
official record of the Tahasil office and Police
Station filed his affidavit to target the Respondent
No: 17. The affidavit of the Collector is highly
objectionable in nature and this Hon’ble Tribunal
may kindly refer this matter to the Chief Secretary,
Government of Odisha he will be look in to the
conduct of the Collector, Nayagarh. Such attitude
of the Collector is not permissible in the eye of

law and it is liable to be declare as false and
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personal vindictive weapon. Since the Period of
operation of the quarry by the Respondent No: 17
to till date no point of time none of the officials of
the Revenue/ Police/ SEIAA/SPCB and Mining
Department have raised allegation against the
Respondent No: 17. The Collector, Nayagarh first
time before this Hon’ble Tribunal has raised
allegation by way of affidavit against the
Respondent No: 17 without any material evidence.
Collector is being a responsible officer of the State
before filing of the affidavit he is duty bound to

gather materials to support his claim. So, in view

- of the above facts and circumstances the Collect,

Nayagarh is not fit to hold the Post as an honest
officer. The deponent is openly challenging the
honesty/integrity of the Collector, Nayagarh. Thus,
this matter may kindly taken as a serious issues by
this Hon’ble Tribunal during the course of
adjudication. The Collector is himself admitted in
his affidavit that he has known this fact after
survey of the Plots in question by the Geology
officials. It presumes that without knowledge of
the Tahasil office/Police Station record the
Collector hurriedly filed this affidavit to satisfy the
Applicants. The staffs of the Collector office are
openly saying to the Respondent No: 17 that the

FQRWE\//\/ Cubmfe KUMpy (o)

NOTARY PUBLE



15

Applicants are each and every day filed series of
RTI Applications / representations in respect of
the Stone quarry. Due to avoid such complicacy
and satisfy to the Applicants the Collector has
filed such type of affidavit before this Hon’ble
Tribunal as stated by the Staffs. Again the
deponent is challenging to the affidavit of the
Collector, Nayagarh that large scale mining is not
possible in the one day job. The Respondent No:
17 is a one person how and which way/ which
date/which time he was done mining activity, the
Collector is duty bound to establish his allegation

in accordance with Criminal law. It is settled

principle date / time / place of occurrence is highly
required to prove the Criminal liability. During the
time of illegal acts/thefts of Minor Minerals by the
Respondent No: 17 the Collector why not lodged
Criminal Complainant before the local Police
Station and how the field functionaries were not
taken any measures the Collector was known, but
the Collector was joined in the District on
19.10.2022. The affidavit of the Collector is not
clear that actually in which period with date chart
the illegal mining has been done. But, the 1.I.C
Chandpur Police Station has filed his affidavit and
he is clearly stated that Since the Period 2020 to
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2022 large number of peoples has been done
illegal mining activity from this Place and the
Criminal Cases has been lodged against the
offenders including the Applicant namely Deepak
Routray. The II.C affidavit shows that the
Respondent No: 17 is not involved in the illegal
Mining. So, the affidavit filed by the LI.C,
Chandpur Police Station is reliable under the
Criminal Jurisprudence and the affidavit filed by
the Collector, is not based on material evidence
and liable to be declare as false/ fabricated and got
up story. In this Context may kindly call for the
report from the Chief Secretary, Government of
Odisha in which basis of material the Collector,
Nayagarh has filed this affidavit on 06.12.2022. It
is settled principle affidavit should be based on
material evidence, otherwise it is false /
misleading and the Collector is openly trying to
interfere with the administration of justice. Such
event this Hon’ble Tribunal may kindly pass order
for Criminal Prosecution against the Collector,
Nayagarh for his misleading facts by way of
affidavit. The Collector is also filed the affidavit
on behalf of the Chief secretary, Additional Chief
Secretary, Revenue and Disaster Management
deparw, Government of Odisha, Additional

M
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Chief  Secretary, Forest and Environment
Department, Government of Odisha and the
Collector, is not authorised to file affidavit on
behalf of the Tahasildar, Ranapur (Respondent
No: 7). The Collector is not competent to file the
affidavit on behalf of his subordinate officer. It is
crystal Clear that the Collector is either a lunatic
or his malafide intention to defame the State
Government. It is fact that the Collector has
misused his official capacity being a responsible
officer of the State.

12. That the Collector is himself admitted that at
Para-5 (internal Page No: 6 and 7 of his
Counter affidavit dated: 06.12.2022) “it is not a
Jact that extraction of Murom and laterite Stone
are done by clearing the Cashew trees. The area
which has been leased out is devoid of any forest
growth or Cashew trees. OSCDC Lud,
Bhubaneswar has never raised any allegation for
uprooted of Cashew trees being the custodian of
the land and trees”.

13.That at Para-12 of the Counter affidavit dated:
06.12.2022 the Collector says the Respondent No:
17 has committed theft and accordingly he has
directed to the Tahasildar to issue demand against

the lessee, which is contrary to law. It is fact that
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there is no information available in Tahasil office
record or Police Station to shows that the
Respondent No: 17 has done illegal mining since
the Period of the CTO to till date in the lease area
and outside the lease area. The Director, Geology
survey report is only based on measurement. The
Geology Department is not categorically stated
that the Respondent No: 17 has done illegal
mining in the lease area and outside the lease area.
None of the authorities have raised any allegation
against the Respondent No: 17 till date in
connection of the illegal mining. How the

Collector was known and in which basis he has

made an allegation against the Respondent No: 17,
it needs high level enquiry to find out the real
intention of the Collector, Nayagarh. The
Collector is liable to be prove strictly his
allegations made against the Respondent No: 17
beyond all reasonable doubts, otherwise he will be
answerable in the Court of law. The Collector
Could have been instructed to the Tahasildar to
issue demand note against the Applicant namely
Deep Routray and other persons involved in the
Criminal Case, which has been disclosed by the
LL.C, Chandpur Police Station in his affidavit filed

in this Case. The Collector why has not shown

FORM PART
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interest to recovery the penalty and Environmental
Compensation from the offenders as per the
affidavit of the LIC along with one of the
Applicant namely Deepak Routary , as he has
been booked in connection of the theft of Minor
Minerals by local Police. The Collector raised
allegation against the Respondent No: 17 first
times in this proceeding by way of imaginary
pleading and also in shape of Counter affidavit.
But, there is no official record available in the
Tahasil office, Police Station, Mining Department,
SEIAA/SPCB office against the Respondent No:
17 since the period of obtain CTO (29.07.2021) to
till date. As per the guideline of the Odisha
Government the Competent authority as well as
Controlling authority along with Mining / SEIAA /
SPCB officials have been frequently visited to the
quarry and no point of time they have raised
allegation against the Respondent No: 17. After
filing of the Case and basing upon the survey
report of the Geology Department the Collector
has no authority to made allegation against the
Respondent No: 17, which is imaginary and not
based on official record. Without any basis of the
official records and without enquiry by the Police

how the Collector will say sitting in his office the
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Respondent No: 17 has committed theft. The
Collector has no authority to say without enquiry
by the Police and any other authority in respect of
the theft of minor minerals. Since the Period of
grant of CTO (29.07.2021) to till date none of the
field functionaries have been reported and lodged
any Complaint against the respondent No: 17, it is
evident from the proceeding of the Case. The
Collector without based on official record of the
Tahasil office and Police Station has filed his
counter affidavit according to his will and pleasure
only to satisfy the Applicants. It is very clear from
the affidavits of the Collector he has failed to
disclose the name of the One of the Applicant

namely Deepak Routary, even though Police has
lodged Case against the Applicant of the O.A.
The affidavit of the Collector is itself silent in this
aspect. So, it shows that the there is nexus among
the Applicants and Collector, Nayagarah.

14. That the averments made at Para-20 of the
Counter affidavit filed by the Collector on
06.12.2022 is not based on factual aspects. The
Respondent No: 17 has explained this facts in his
Counter affidavit at Para-12. So, the Collector
without enquiry the real truth has filed his Counter
affidavit only to satisfy the Applicants. The
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Collector has failed to disclose the name of the
Applicant namely Deepak Routray and other
offenders who have been booked by the local
Police for theft of minor minerals, it is evident
from the affidavit of the I.I.C, Chandpur Police
Station. It is well proved that the Collector,
Nayagarh has joined hands with the one of the
Applicant namely Deepak Routray to disturb the
Respondent No: 17. Basing on the information of
the lessee the field functionaries as well as Police
have been taken legal action against the offenders
including Applicant namely Deepak Routray.
Since 2020 to till date the Applicant Deepak
Routray involved for theft of Minor Minerals in
the lease area as well as outside the lease area, it is

evident from the Chandpur Police Station record.

15. That the averments made at para-39 of the

Counter affidavit of the Collector is completely
false/baseless and  non  application  of
administrative mind. It is a settled principle the
Collector, Sub- Collector, Additional District
Magistrate, ~Tahasildar, Revenue Inspector,
SEIAA/SPCB/ Mining officials have frequently
visited to the quarry and no point of time they
have pointed out any illegality and not intimated to
the Respondent No: 17 till date. As per the
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affidavit of the LIC, Chandpur Police Station
large number of peoples has committed theft of
Minor Minerals from the lease/outside the lease
area, but unfortunately the Collector made an
allegation against the Respondent No: 17 first time
by way of his Counter affidavit. There is no Police
record available in the local Police Station and
Ranapur Tahasil office to  shows that the
Respondent No: 17 has committed theft. Thus, the
allegation made by the Collector is not based on
official record, he has made imaginary pleading in
his affidavit. The Collector, Nayagarh is
knowingly and intentionally suppressed the name
of the Applicant (Deepak Routary) and other
persons involved in the theft of Minor minerals
since the Period 2020 to till date while filing of the
affidavit before this Hon’ble Tribunal. It is clear
Case that there is nexus among the Applicant
Deepak Routray and other offenders of the
Collector, Nayagarh. Such attitude of the Collector
is not healthy for the democracy and he is liable to

be penalized under the law.

16. That the Collector has suppressed the facts

regarding theft of Minor Minerals by the
Applicant namely Deepak Routray in his counter
affidavit filed before this Hon’ble Tribunal. It is
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evident from the Chandpur Police Station Case
No: 152/dated: 23.10.2022 ( G.R Case No: 387 of
2022 pending before the Judicial Magistrate, First
Class, Ranapur, District: Nayagarh and another
Case vide P.S Case No: 140/dated: 11.10.2021 (
G.R Case No: 330 of 2021 Pending before the
Judicial Magistrate First Class, Ranapur) with
reference to Under Section 379, 411,294, 506,
353, 34, Section 12 of Orissa Minerals( Prevention
of theft Smuggling and other Unlawful Act, 1988,
Section 51 (1) Orissa Minor Mineral Concession
Rules, 2016. On 04.11.2020 the then Tahasildar (
Sanjya Kumar Samantary, OAS, Ranapur also
filed F.I.R against the un known persons in respect
of theft of Minor Minerals and this F.I.R has been
registered vide Chandpur P.S Case No: 127/dated:
04.11.2020 ( corresponding G.R Case No: 421 of
2020 in the file of the Judicial Magistrate First
Class Court, Ranapur under Nayagarh District of
Odisha. During the Course of investigation the
Police Booked to one of the Applicant of the Case
namely Deepak Routray. It is humbly submitted
here that the Tahasildar, Ranapur is also collected
royalty and Penalty from the offender namely
Dharani Dhar Majhi for illegal transportation of
the Laterite stone Again it is agitated here that the
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local peoples were made a representation on
29.07.2022 to the Tahasildar, Ranapur regarding
theft of Minor Minerals from the outside of the
lease area. But, till date the Tahasildar is not
taking any steps in connection of the allegation
against the Ganaswar Mandhata @ Litu, S/O:
Pananga Bhusan Mandhata, Vill/Po: Champagada,
P/S: Ranapur, District: Nayagarh. The Collector,
Nayagarh is also suppressed the Hon’ble Orissa
High Court passed Bail orders in connection of
the involvement of the theft of minor Minerals by
one of the Applicant namely Deepak Kumar
- Routray and other Persons. Copies of the Criminal
Cases against the Applicant namely Deepak
Routary and Bail orders of the Hon’ble Orissa
High Court and allegation Petition against
Ganeswar Mandhata and penalty/royalty collection
receipt issued in favor of Dharanidahar Majhi in
connection of the illegal transportation of the
lateriate  Stone are annexed here to as
ANNEXURE-R/17/?/SERIES.

17. That the Public Information officer of Ranapur

Tahasil office Supplied informations under RTI
Act, 2005 to the father of the Respondent No: 17
in which the PIO categorically stated that no

information available in the Tahasil office record
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to show that the Respondent No: 17 is not
committed any act in connection of his lease area
as well other locality of the Ranapur Tahasil
office. So, how and which way the Collector
raised some baseless allegations against the
Respondent No: 17 without based on the Tahasil
office record. The Collector could have been filed
his affidavit basing upon the Tahasil office record.
But, the Collector has filed his affidavit according
to his will and Pleasure and the contents of the
affidavit of the Collector is not derived from the
Tahasil office record. Thus, the affidavit filed by
the Collector before this Hon’ble Tribunal is liable
to be declare as false, fabricated and got up story
as created by him as a person vindictive measure
against the present deponent. Such type of attitude
of the Collector is not healthy for the democracy
Copies of the RTI reply dated: 31.12.2022 along
with RTI Applicant dated: 16.12.2022 is annexed
here to as ANNEXURE-R/17/£ Series.

18.That it is apt to mention here that for better

MOTARY PURLID

appreciation of this Hon’ble Tribunal the Source
was created after following due process of law and
all the Revenue authorities were part and parcel
during the time of Source creation. At that time
Susanta Kumar Patti (OAS) was Tahasildar, Anil
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Kumar Achrjya (ORS) and Ashok Kumar Patniak
( ORS) were Additional Tahasildar at Ranapur
Tahasil office since the period December 2019 to
January 2020).They have made a recommendation
for creation of the Source and during the tenure of
the both the officers DSR has been prepared and
which has been approved by Smt. Poma Tudu
(IAS) the then Collector- Cum- District
Magistrate, Nayagarh on 07.12.2019. After
preparation of the DSR there is no question arises
in respect of the forest land issues. On 15
February 2020 Sri Sanjaya Kumar Samantara was
joined as Tahasildar, Ranapur Tahasil office and
during this Period Anil Kumar Achrjya, Ashok
Kumar Patniak and Chandra Sekhar Barik were
Additional Tahasildar. On 25™ October 2021 Sri
Jugal Kishore Mishra ( OAS) was joined as
Tahasildar and during this Period Ashok Kumar
Patniak and Abinash Mahar were Additional
Tahasildar and 08.08.2022 Sri Prabhakar Panda (
OAS) joined as Tahasildar and Ashok Kumar
Parinak and Abnish Mahar were Continuing as
Additional Tahasildar as on date. During the
tenure of the Source creation to till date the
Revenue Inspectors i.e. Raj Kishore Sahu, Prasant

Pradhan, Prasant Naik and Anil Behera Revenue

SuSon fau KUY BovYu)
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Supervisor namely Pramod Behera and Ranapur
Tahasil office Touzi Section dealing assistant
Chandra Sekhar Nanda were also Part and Parcel
during the period of Source Creation to till date.
The then Collector of Nayagarh Smt. Poma Tudu
( IAS) was Created the Sairat Source and she will
be better explain the real facts before this Hon’ble
Tribunal and during the Period of all the officials
as narrated above no illegality was pointed out
against the Respondent No: 17. But, the present
Collector namely Rabindra Nath Sahu (IAS) was
joined on 19.10.2022 and how and which basis of
the Tahasil office /Police Station record he was
found the Respondent No: 17 has committed
offence, it needs high level enquiry to find out the
real truth. Accordingly the aforementioned officers
should be made as a Party in this proceeding to
open the real face of the present Collector,
Nayagarh Sri Rabindra Nath Sahu (IAS).

19.That the Respondent No: 17 is craves leave of

this Hon’ble Tribunal to file further affidavit, if

necessary for proper adjudication of the matter.
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VERIFICATION

I Susanta Kumar Barad, S/O: Sarbeswar Barad,
aged about 35 years, At: Sri Krushnapur, Po: Champagarh-
752024, P/S: Chandapur, Dist: Nayagarh, State: Odisha do
her by verity that the contents of Para 1 to 19 believed to be
true and that I have not suppressed any material fact.

Verified at Berhampur on 21.01.2023.
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NAYAGARH DISTRICT, ODISHA
FOR
LATERITE SLAR

(FOR PLANNING & EXPLOITING OF MINOR
MINERAL RESOUR CES)

ODISHA

NAYAGARH

As per Notification No. 5.0, 8611(E) New Delhi,
25t July, 2018
VIRONMENT, FOREST AND C
(McEF & CC)

MINISTRY OF EN LIMATE CHANGE

.
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IN THE HIGH COURT OF ORISSA AT CUTTACK
ABLAPL No.2500 of 2022

1. Ganeswar Mandhata
2. Deepak Kumar //L/—

Routaray Petitioners
3. Paresh Mishra

Mr. A.K. Sahoo, Advocate
-versus-
State of Odisha Opp. Party

Mr, P.K: Mohanty
Addl. Stand/ng Counsel

Order No.

01. This matter is* t‘ake‘n up through Hybrid
arrangement (video conferehci,ng/physicaI mode).
Heard learned counsel forthe petitioners and
learned counsel for the ’State.m
This is an application under section 438 Cr.P.C.
for grant of anticipatory bail to the petitioners in
connection with Chandpur P.S. Case No.24 of 2022
correspondlng to G.R. Case No0.69 of 2022 pending

before the learned J.M.F.C., Ranpur for commission

of alleged offences under sections 143, 147, 148,
341 323, 332, 294, 353, 506,.120-B, 149 of the

——————

Ind|an Penal Code

S
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Learned counsel for the State on instruction,

submitted that the petitioner no.1 Ganeswar

Mandhata has got four criminal antecedents,

petitioner no.2 Deepak Kumar Reu»taraywhas got

{I:Threev criminal antecedents and petitioner no.3 Paresh

Mishra has got two criminal antecedents.

In view of the available materials on record
particularly the criminal antecedents against the
petitioners, while not inclining to grant anticipatory

bail to them, it is observed that in the event the

learned Courts below : |n accordance with law

expeditiously. The case dlary ’be made avallable before

the Court concerned for’d'élspo:éal of the case.
The ABLAPL is accort 'n‘gly dlsposed of
Urgent certified copy of this order be granted

on proper appllcatlon |

- S.K. Sahoo)
Judge

TRUE 0OPY ATTESTED

gy ADVOCATE

Page 2 of 3
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IN THE HIGH COURT OF ORISSA AT CUTTACK

ABLAPL No.13843 of 2021
Deepak Kumar Routray & Another ... Petitioners
-Versus-
State of Odisha Opposite Party

CORAM: JUSTICE S. PUJAHARI

; ORDER
Order | 16.11.2021
No.
01. l. This matter is taken up through Hybrid mode.
2. The Petitioners apprehending their arrest in Chandapur P.S.

Case No.140 of 2021 registered for alleged commission of offence
e S T S i

punishable under Sections 379, 411, 294, 506, 353, 34 of I.P.C., read

with Section 12 of Orissa Mines and Minerals (Prevention of Theft

and Smuggling Activities) Act and Section51(1) of Orissa Minor

Minerals Concession Rules; have filed this petition for their release

on pre-arrest bail.
w

3. Heard the learned counsel for the Petitioners and the learned

counsel for the State.
4. Perused the F.ILR. allegations.

5. On consideration of the allegations made in the F.L.R. and

also the submissions made, especially the nature and character of

TRUE COPY AT TESTED Page 1 of 2
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allegations, circumstances in which the offences stated to have been
committed and it being not disputed that the Petitioners’ release on
pre-arrest bail shall not be an hindrance to a free and fair
investigation, this Court is of the view that the Petitioners have made
out a case for their release on pre-arrest bail, more particularly when
they are ready and willing to cooperate with the investigation and
they have no chance of absconding and/or tampering with the

prosecution evidence, if released on pre-arrest bail.

6. Hence, this Court-directs that in the event of arrest of the
Petitioners in connection with the aforesaid case, they be released on
bail by the Officer effecting arrest on such terms and conditions as

deemed just and proper.

7. However, the aforesaid order is subject to the condition that
the Petitioners shall cooperate with the investigation and no other

graver offence is reported against the Petitioners beside the aforesaid

offences.
8. The ABLAPL is, accordingly, disposed of being allowed.

0. Urgent certified copy of this order be granted on proper

application.

(S. Pujahari)
Judge

LIRS SK1

TRUE coPY M'TESTED
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IN THE HIGH COURT OF ORISSA AT CUTTACK

ABLAPL No.13846 of 2021

Rabi Narayan Routray & Others - Petitioners

-versus-

State of Odisha e Opposite Party

CORAM: JUSTICE'S:PUJAHARI

ORDER -
Order 16.11.2021
No. |
01. 1. This matter is taken up through Hybrid mode.
2. The Petitioners apprehending their arrest in Chandapur P.S.

\‘——ﬁ——————,
Case No0.140 of 2021 registered for alleged commission of offence

p'unishable under Sections 379, 411, 294, 506, 353, 34 of .P.C., read

with Section 12 of Orissa Mines and Minerals (Prevention of Theft

and Smuggling Activities) Act and Section 51(1) of Orissa Minor

Minerals Concession Rules; have filed this petition for their release

on pre-arrest bail.
e -

3. Heard the learned counsel for the Petitioners and the learned

counsel for the State.
4. Perused the F.I.R. allegations.

5. On consideration of the allegations made in the F.I.R. and
also the submissions made, especially the nature and character of
x&:}\‘i ;\TTE‘ET\‘:E}
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allegations, circumstances in which the offences stated to have been
committed and it being not disputed that the Petitioners’ release on
pre-arrest bail shall not be an hindrance to a free and fair
investigation, this Court is of the view that the Petitioners have made
out a case for their release on pre-arrest bail, more particularly when
they are ready and willing to cooperate with the investigation and
they have no chance of absconding and/or tampering with the

prosecution evidence, if released on pre-arrest bail.

6. Hence, this Court directs-that in the event of arrest of the
Petitioners in connection with the aforesaid case, they be released on
bail by the Officer effecting arrest on such terms and conditions as

deemed just and proper.

7. However, the aforesaid order is subject to the condition that
the Petitioners shall cooperate with the investigation and no other

graver offence is reported against the Petitioners beside the aforesaid

offences.
8. The ABLAPL is, accordingly, disposed of being allowed.

9. Urgent certified copy of this order be granted on proper

application.

(S. Pujahari)
Judge

MRS SKEB
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IN THE HIGH COURT OF ORISSA : CUTTACK
ABLAPL No0.3969 of 2021

Biswabhusan Mandhata ... Petitioner
-Versus-
State of Orissa ... Opp. Party
CORAM : HON’BLE SHRI JUSTICE S.PUJAHARI
ORDER
This matter is taken up by video conferencing mode.
The Petitioner apprehending his arrest in Chandpur P.S.

o

Case No.127 of 2020, corresponding to G.R. Case No.421 of

5020, pendiﬁg in the court of J M.F.C., Ranpur registered for

alleged commission of offences punishable under Sections 379

and 411/34 of the I.P.C. read with Section 12 of the Orissa

Mines and Minerals (Prevention of Theft, Smuggling and Other

Unlawful Activities) Act, 1989 and Section 51(1) of the Orissa

Minor Minerals Concession Rules, 2016, has filed this petition

e

for his release on pre-arrest bail. |

T

Heard the learned counsel for the Petitioner and learned
counsel for the State.

Perused the F.I.R. allegations.

On consideration of the allegations made in the FIR.
and also the submissions made, especially the nature and
character of allegations, circumstances in which the offences
stated to have been committed and also it being not disputed
that the Petitioner’s release on pre-arrest bail shall not be an

hindrance to a free and fair investigation, this Court is of the

TRUE COPY ATTESTED

Y ADVOCATE
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view that the Petitioner has made out a case for his release on
pre-arrest bail, more particularly when he is ready and willing
to cooperate with the investigation and he has no chance of
absconding and/or tampering with the prosecution evidence, if
released on pre-arrest bail.

Hence, this Court directs that in the event of arrest of
the Petitioner in connection with the aforesaid case, he be
released on bail by the Officer effecting arrest on such terms
and conditions as deemed just and proper.

However, the aforesaid order is subject to the condition
that the Petitioner shall cooperate with the investigation and no
other graver offence is reported against the Petitioner besides
the aforesaid offences.

The ABLAPL is, accordingly, disposed of being
allowed.

As the restrictions due to the COVID-19 situation are
continuing, learned counsel for the parties may utilize a soft
copy of this order available in the High Court’s website or print
out thereof at par with certified copy in the manner prescribed,

vide Court’s Notice No.4587, dated 25th March, 2020.

S.Pujahari, J.

DA
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IN THE HIGH COURT OF ORISSA AT CUTTACK
ABLAPL No.14000 of 2022

Basanta Kumar Mohapatra &

another . Petitioners
Mr. Akshaya Kumar Sahoo, Advocate

-versus-
State of Odisha Opposite Party
Mr. Shashanka Patra, A.S.C.

CORAM: o
JUSTICE CHITTARANJAN DASH
- ORDER
15.12.2022
Order No.
02. 1. Heard the learned counsels for the Petitioners and the State.

2. By means of this application, the Petitioners seek grant of bail
U/s.438 Cr.P.C.in apprehensioh of arrest for his allﬁged involvement

in the offence U/s. 379/411/34, I.P.C. and Section 12 of the Mines &

Minerals (Preventmn of Theft Smugghng Acthltles) Act 1989 and

Sectlon 51(1) of the Orissa Minor Minerals Concession Rules, 2006

in connection Wlth Chandpur P.S. Case No.152 of 2022

L Su—

corresponding to G R. Case No0.387 of 2022 pending in the court of
learned JJM.F.C., Ranpur.

e

3. It is alleged that one Purusottam Pradhan, S.1. of Police, Chandpur
P.S. along with other police staff while were performing patrolling
duty, received information from reliable source that illegal digging
and transporting of laterite stone is going on at village Ostapada. In
order to ascertain the veracity of the information, the police party

TRUE COPY ATTESTED Page I of 3
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proceeded to the spot along with two local witnesses and found four
persons were loading laterite stones on a ftractor near Mangala

Temple of Ostapada. The pohce personnel nabbed three persons

L s

from the spot, while one person managed to escape On verification

of the tractor, it was found that there is no registration number of the
tractor and trolley. On further verification it was also found that
laterite stones have been dug and cut recently and 18 nos. of cut-
pieces of laterite stone were lying on the surface whereas 53 nos. of
laterite stones were already loaded on the said tractor-trolley. On
query by the police team, thosek three persons disclosed that one

Deepak Routray; who fled away from the spot had brought them to

—
the spot for loading and transportlng of these 1ater1te stones, but they

have no license or authority for doing so.

4. Learned counsel for the Petitioners submits that he does not press
this bail application in respect of Petitioner No.2. Accordingly, the
ABLAPL is dismissed as not pressed so far as Petitioner No.2 —

Dipak @ Deepak Kumar Routray is concerned.
e

5. So far as Petitioner No.1 is concerned; learned counsel for the
Petitioners submits that Petitioner No.1 is the owner of the Tractor in
question. But he was neither present at the spot nor the said
transportation was done with his knowledge. Learned counsel for

the Petitioners further submits that, the name of Petitioner No.1 is

also not there in the F.I.R.

6. Be that as it may, having regard to the nature and seriousness of

the allegation, gravity of the offence and the facts and circumstances

of the case, while this Court is not inclined to grant anticipatory bail,
o ooy ATTESTED _
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it is directed that in the event Petitioner No.l surrenders and moves
for bail before the learned JM.F.C., Ranpur in the aforesaid G.R.
Case within a period of three weeks from today, the learned
Magistrate shall consider the bail application of the Petitioner No.1
and dispose of the same keeping in view that his name is not there in
the F.LR. In case the court intends to grant bail, shall do so on such
terms and conditions as would be deemed just and proper, so also
with the conditions that Petitioner No.1 shall tender an undertaking
that he shall not engage his vehicle in any illegal activities, i.c.
carrying/transporting .any stolen articles including stone in any
manner whatsoever, but with proper. documentation. Violation of any

of the terms and conditions shall entail canccllation of bail.

7. The ABLAPL is disposed of accordingly.

( Chittaranjan Dash )
Judge

S.K.Parida

TRUE coryY ATTESTED
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Lase olatus o0
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High Court of Orissa
Case Details

Case Type : ABLAPL

Filing Number : 5645/2020 Filing Date: 22-05-2020
Registration Number : 5645/2020 Registration Date: 26-05-2020
CNR Number : ODHC01-028034-2020

Case Status

First Hearing Date

Decision Date

: 29th May 2020

Case Status

: CASE DISPOSED

Nature of Disposal

» Uncontested-Allowed

Loram : 2819MR, JUSTICE C.R.DASH
Bench : Single Bench

State : DRISSA

District : Navagarh

Judicial » Griminal Section

Causelist Name

: Supplementary{Daily}

Petitioner and Advocate

1) DILIP KUMAR SAMANTRAY

e anm——

Advocate- R.N.MOHANTY,B.C.NAYAK,

P.C.BEHERA

Respondent and Advocate

1) STATE OF ODISHA

Acts

; Under Act(s) Under Section(s)

CRIMINAL PROCEDURE CODE, 1973 438

Subordinate Court Information

Court Number and Name  : J.M.F.C.,,RANPUR

Case Number and Year . GR - 0000169 - 2020

Case Decision Date : e

state - ORISSA

District - Nayagarh

crmeTED
. g BT 1{{1_&2:-
FIR Details T (J@f\f A

State . ORISSA v W'

District - Nayagarh e BTE
Police Station : RANPUR By ADVOLAT
FIR Number 130

Year : 2020 )

‘ History of Case Hearing
: . Business On Hearing .
Cause List Type Judge Date Date Purpose of hearing
. AMR. JUSTICE FOR ORDERS - FRESH BAIL. APPLICATIONS U/S
Supplementary(Daily) C R.DASH 29-05-2020 438 CrPC.
MR. JUSTICE Di d
C.R.DASH spose
Orders
! Order Judge Order Date Order Details
‘Number
n MR. JUSTICE C.R.DASH 29-05-2020
Category Details

. Category | CRIMINAL MATTERS (9)

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=11&dist_cd=1&court_code=1&stateNm=0disha/#

1/2
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/(\’\\ Case Status : Search by FIR Number ﬁ—mm(] o@-/(// 7—/[])'

' Sub Category

\"/

CRIMINAL MATTERS RELATING TO BAIL/INTERIM
BAIL/ANTICIPATORY BAIL/PAROLE ( 10 )

- Sub Sub Category

Anticipatory Bail Applications ( 2)

OBJECTION

Sr.No.

Scrutiny Date

OBJECTION

Compliance Date Receipt Date

26-05-2020

All Objections are Complied

26-05-2020 -~

https:/fhcservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=11&dist_cd=18&court_code=18&stateNm=0Odisha/#

212
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ABLAPL No.5645 of 2020

02. 29.05.2020 Heard learned counsel for the petitioner
and learned Additional Standing Counsel for the

State.
This is an application under Section 438

Cr.P.C.

Considered the materials placed by
learned counsel for the parties.

Taking into consideration the facts and
submissions, factum of permanent residence of the
petitioner and nature of allegation, it is directed that
the petitioner shall surrender before the learned
J.M.F.C., Ranpur and apply for bail in connection
with Ranpur P.S. Case No.130 of 2020 corresponding
to G.R. Case No0.169 of 2020 within 15 (fifteen) days
from today. In the event of his surrender and motion
for bail, learned J.M.F.C., Ranpur shall release the
petitioner on bail on such terms and conditions as
deemed just and proper, including the following
condition:-

1. the petitioner shall appear before the

I.O. once in a fortnight for the purpose
of investigation, till submission of Final
Form.

2. the petitioner shall not involve himself

in similar or any other offence during

currency of this order.

ATTESTED

I
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The ABLAPL is accordingly disposed of.

As Lock-down period is continuing for
COVID-19, learned counsel for the petitioner may
utilize the soft copy of this order available in the
High Court’s official website or print out thereof at
par with certified copies in the manner prescribed,

vide Court’s Notice N0.4587, dated 25.03.2020.

ooooooooooooooooooooooooooooooo




12/20/22, 12:51 AM

Case Status : S by FIR Number

High Court of ON

Awonejuse-R][F )6 forkes .

High Court of Orissa
Case Details

Case Type - ABLAPL

Filing Number - 11595/2020 Filing Date: 24-09-2020
Registration Number : 11595/2020 Registration Date: 01-10-2020
CNR Number : ODHC01-054362-2020

Case Status

First Hearing Date

Dizelsion Date

: 0dth November 2020

Cuase Status

: CASE DISPOSED

Nature of Disposal

: Uncontested--Disposed Off

Coram P 2B23MR, JUSTICE D.DASH
Bench : Bingle Bench

State  ORISSA

District : Nayagarh

Judicial : Crimingl Section

Gausselist Name

: Supplementary{Daily}

Petitioner and Advocate

1) SANTANU BARAD @ BUTU

Advocate- SURYAKANTA DWIBEDILR.K.MAHANTA, N.HOTA, S.PATI

Respondent and Advocate

1) STATE OF ODISHA

Acts

Under Act(s)

Under Section(s)

CRIMINAL PROCEDURE CODE, 1973

438

Subordinate Court Information

Court Number and Name
Case Number and Year
Case Decision Date : -

- J.M.F.C.,,RANPUR
: GR - 0000348 - 2020

state : ORISSA
District : Nayagarh
FIR Details
State - ORISSA
District : Nayagarh
Police Station . CHANDAPUR
FIR Number 1 87
Year : 2020
History of Case Hearing
; Business On Hearing .
Cause List Type Judge Date Date Purpose of hearing
Supplementary(Daily) I[\)ARD.'AJSL;JF?TICE 04-11-2020 Zgch?}lzDCERS - FRESH BAIL APPLICATIONS U/S
MR. JUSTICE Disposed
D.DASH P
Orders
Order Judge Order Date Order Details
Number
1 MR. JUSTICE D.DASH 04-11-2020
Category Details
Category | CRIMINAL MATTERS (9)

https://hcservices.ecourts.gov.infecourtindiaHC/cases/fir1.php?state_cd=118&dist_cd=1&court_code=1&stateNm=0disha/#

12
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(ﬁ% )Case Status ; Search by FIR Number ﬁ ’6)3)?7( Vse "—k} f%/ﬁjé’b‘f(,p

Sub Category

CRIMINAL MATTERS RELATING TO BAIL/ANTERIM
BAIL/ANTICIPATORY BAIL/PAROLE (10)

Sub Sub Category

Anticipatory Bail Applications ( 2 )

OBJECTION
Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date
1 01-10-2020 All Objections are Complied 01-10-2020 --
«TESTED
Aoy ATTEST
TRUE,CO™

@{i

By ﬁ\m\j@{ TR t

https:/hcservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=118&dist_cd=1&court_code=1&stateNm=0Odisha/# 212
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0. 11595 OF 2020

02.04.11.2020 The matter is taken up through video conferencing mode.

The petitioner having been implicated in Chandpur P.S.
Case No. 87 of 2020 corresponding to G.R. Case No. 348 of 2020
on the file of learned J.M.F.C., Ranpur for alleged commission of
offence under section 379/411/34 of the IPC read with section-12
of the Odisha Miner Mineral (Prevention of Theft, Smuggling &
other Unlawful Activities) Act, 1989 and section 51(1) of the Orissa
Miner Mineral Concession Rules, 2016, has filed this application
under section 438 of the Cr.P.C. for his release on bail in the event
of his arrest in the said case.

Heard learned counsel for the petitioner and learned
counsel for the State.

Considering the submissions made and on going through
the materials as placed as also taking into account the
surrounding circumstances, while being not inclined to consider
the prayer for grant of anticipatory bail to the petitioner; this
application stands disposed of with an observation that in the
event the petitioner surrenders before the court in seisin of the
case and moves for his release on bail, the same shall be
considered on its own merit; further taking into account the
factum of release of co-accused person on bail and if similarly
situated with the petitioner on the ground of parity, as per law
disposed of in accordance with law early so as to enable the
petitioner in case necessity so arises, to approach the next higher
forum early.

The ABLAPL is accordingly disposed of.

The case records be transmitted at the cost of the

petitioners.
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IN THE HIGH COURT OF ORISSA, CUTTACK
ABLAPL No.3690 of 2021

Santanu Barad @ Batu ... Petitioner
-versus -

State of Odisha ... Opp. Party

CORAM : HON’BLE SHRI JUSTICE S. PUJAHARI

ORDER

2. 05.04.2021 This matter is taken up by video conferencing mode.

Heard learned counsel for the petitioner and learned
counsel for the State.

The petitioner apprehending his arrest in Chandpur
P.S. Case No.127 of 2020 corresponding to G.R. Case No.421 of
2020 pending in the court of J.M.F.C., Ranpur for alleged
commission of offences punishable under Sections 379/411/34
IPC read with Section 12 of the Orissa Mines and Mineral
(Prevention of Theft and Smuggling Activities) Act and Section
51(1) of the Orissa Minor Minerals Concession Rules has filed
this petition for his release on pre-arrest bail.

On consideration of the allegations made in the F.I.R.
and also the submissions made, especially the nature and
character of allegations, circumstances in which the offences
stated to have been committed and also it being not disputed
that the petitioner’s release on pre-arrest bail shall not be a
hindrance to the free and fair investigation, this Court is of the
view that the petitioner has made out a case for his release on

pre-arrest bail, more particularly when he is ready and willing
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to cooperate with the investigation and he has no chance of
absconding and/or tampering with the prosecution evidence, if
released on pre-arrest bail.

Hence, this Court directs that in the event of arrest of
the petitioner in connection with the aforesaid case, he be
released on bail by the Officer effecting arrest on such terms
and conditions as deemed just and proper.

However, the aforesaid order is subject to the
condition that the petitioner shall cooperate with the
investigation and no other graver offence is reported against the
petitioner besides the aforesaid offences.

The ABLAPL is, accordingly, disposed of being allowed.

As the restrictions due to the COVID-19 situation
are continuing, learned counsel for the parties may utilize a
soft copy of this order available in the High Court’s website
or print out thereof at par with certified copy in the manner
prescribed, vide Court’s Notice N0.4587, dated 25" March,
2020.

------------------------

S.Pujahari, J.
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IN THE HIGH COURT OF ORISSA AT CUTTACK

CRLMC No.2239 of 2021

Ganeswar Mandhata Petitioner

Mr. S. Dwibedi,

Advocate
“Versus=...
State of Odisha i, Opposite Party
' Mr.S K Mishra,
~Addl Standing Counsel
CORAM: |

JUSTICE SASHIKANTA MISHRA

18.11.2021.
Order No.
01. 1. This matter is taken up through hybrid mode.

2. Heard Mr. S. Dwibedi, learned counsel for the Petitioner, and

Mr. S.K.Mishra, learned Addl. Standing Counsel for the State.

3. This is an application under Section 482 of the Cr.P.C. The
Petitioner is aggrieved by imposition of the condition to furnish
cash security of Rs.1,00,000/-(Rupees One Lakh) for release of
his vehicle by the learned Addl. Sessions Judge, Nayagarh in

TRUE COPY ATTESTED

L ADVOCATE
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Crl. Revision No.18-33 of 2021 arising out of G.R. Case
No0.421 of 2020.

4. The Petitioner claims to be the owner of a Maruti Alto-800
Car bearing Regn.No.0D-02-U-5592, which was seized in
connection with G.R. Case No. 421 of 2020. On an
application filed by the Petitioner for release of the vehicle, the
learned Addl. Sessions Judge, Nayagarh allowed such prayer
by imposing certain conditions including the condition of

furnishing cash security of Rs:1,00,000/-(Rupees One Lakh).

5. Tt is submitted by Mr. Dwibedi that the Petitioner is not in a

position to furnish cash security for such amount because of his

financial difficulties and, as such, it is prayed that the same

condition may be imposed for a lesser amount.

6. Learned Addl. Standing Counsel submits that having regard

to the submissions made, the Court may pass.appropriate order.

7. Having regard to the submissions asz above and the fact the
learned court below has also imposed a condition of furnishing
property surety of Rs.2,00,000/-(Rupees Two Lakhs), this
Court is inclined to allow the prayer. The impugned order is
modified to the extent that instead of Rs.1,00,000/-(Rupees
One Lakh), the Petitioner shall furnish a cash security of
Rs.10,000/- (Rupees Ten Thousand) with all other conditions
remaining intact.

The CRLMC is disposed of.

Page 2 of 3
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Urgent certified copy of this order be granted on proper

application.

(Sashikanta Mishra)
Judge
AKB
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High Court of Orissa

High Court of Orissa
Case Details

Wwdob JidiUio L Doat il Ay T ERUE TR

AmmesvseF [Hé 5.

Case Type : ABLAPL

Filing Number : 2163/2020 Filing Date: 11-02-2020
Registration Number : 2163/2020 Registration Date: 14-02-2020
CNR Number : ODHC01-011306-2020

Case Status

First Hearing Date

Decision Date

s st June 2020

Case Siatus

: CASE DISPOSED

Nature of Disposal

: Gontested--Allowed

Coram : 2B25MR. JUSTICE 8. K.SAHOO
Bench : Single Bench

Siate : ORISSA

District : Mayagarh

Judicial : Criminal Section

Causelist Name : Weekly Daily

Short Order : ADJOURNED

Petitioner and Advocate

1) SUSAMA DE!

2) JUDHISTIR PRADHAN

Advocate- SAROJ KU DASH,S.P.DASH, A K.SRICHANDAN

Respondent and Advocate

1) STATE OF ODISHA

Acts
Under Act(s) Under Section(s)
CRIMINAL PROCEDURE CODE, 1973 438
: Subordinate Court Information
Court Number and Name : J.M.F.C. RANPUR
Case Number and Year ; GR - 0000043 - 2020
Case Decision Date : |-
state : ORISSA
District - Nayagarh e T T
Ly C{‘Mﬁw}\{ “[:k" %l \% M
FIR Details TRUE 0
State : ORISSA @i e TR
District : Nayagarh oY pON W
Police Station : CHANDAPUR
FIR Number (14
Year 12020
History of Case Hearing
. Business On Hearing .
|Cause List Type Judge Date Date Purpose of hearing
Supplementary(Daily) ,[A)\RK lsﬂtlJSSHT!IQ(;E 28-02-2020 AF,SOSRC?EDCERS - FRESH BAIL APPLICATIONS U/S
MR. JUSTICE Disposed
S.K.SAHOO b
DR. JUSTICE 20-03-2020 FOR ORDERS - FRESH BAIL APPLICATIONS U/S
A KMISHRA 438 Cr.P.C.
Orders
NOrder Judge Order Date Order Details
umber

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/fir1.php?state_cd=11&dist_cd=1&court_code=1&stateNm=0disha/# 1/2
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L ' DR.JUSTICEAKMISHRA  (UV /

28-02-2020

ﬁﬁ \ Case Status : Search by FIR Number ﬁwﬂ RJ\C/?S?‘QR) ’?’[&j@@m

2 MR, JUSTICE SK.SAHOO  ~—""

01-06-2020

Category Details

Category

CRIMINAL MATTERS (9)

Sub Category

CRIMINAL MATTERS RELATING TO BAIL/INTERIM
BAIL/ANTICIPATORY BAIL/PAROLE (10)

Sub Sub Category

Anticipatory Bail Applications ( 2 )

OBJECTION

Sr.No. Scrutiny Date

OBJECTION

Compliance Date Receipt Date

1 14-02-2020

All Objections are Complied

14-02-2020 --
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https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=118&dist_cd=1&court_code=1&stateNm=0disha/#

2/2
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ABLAPL No. 2163 of 2020

1. Susama Dei

2. Judhistir Pradhan = ....... Petitioners
| -Vrs.-
State of Odisha = ....... Opp. Party
03. 01.06.2020 The matter is taken wup through Video

Conferencing.

Heard learned counsel for the petitioners and
learned counsel for the State.

This is an application under section 438 Cr.P.C.
for grant of anticipatory bail to the petitioners in
connection with Chandpur P.S. Case No. 14 of 2020
corresponding to G.R. Case No. 43 of 2020 pending in
the Court of Learned J.M.F.C., Ranpur for alleged
commission of offences under sections
341/294/323/353/379/34 of the Indian Penal Code read
with section 12 of Mineral (Prevention of Theft,
Smuggling and Unlawful Activities) Act, 1988.

Perused the F.I.R.

Considering the submission made by the learned
counsel for the petitioners that the offences are triable
by Magistrate and taking into account the nature of
accusation against the petitioner and on hearing the
learned counsel for the State, I am inclined to release
the petitioners on anticipatory bail and accordingly, this
Court directs that in the event of arrest of the petitioners
in connection with the aforesaid case, they shall be
released on bail on furnishing bail bond of Rs.10,000/-

(rupees ten thousand) each with one surety each for the

i
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like amount to the satisfaction of the arresting officer
with further conditions that they shall make themselves
available for interrogation by the I.O0. as and when
required and they shall not, directly or indirectly, make
any inducement, threat or promise to any person
acquainted with the facts of the case so as to dissuade
him from disclosing such facts to the Court or to the
Investigating Officer.

Violation of any of the above conditions shall

entail cancellation of bail.

The ABLAPL is accordingly disposed of.
Urgent certified copy of this order is granted on

proper application.

sisir oy M%%MQU S.K. Sahoo, J.
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Case Status : Search by Case Number
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igh Court of Orissa

- High Court of Orissa
Case Details

Case Type : ABLAPL
Filing Number : 14055/2020 Filing Date: 10-11-2020
Registration Number : 14055/2020 Registration Date: 11-11-2020
CNR Number : ODHC01-066447-2020

Case Status
Firat Hearing Date :
Decision Date : 27th November 2020

Case Status

. CASE DISPOSED

Nature of Disposal

: Uncontested--Disposed Off

Coram : 2823MR. JUSTICE D.DASH
Bench : Single Bench

State : ORISSA

District : Mayagarh

Judicial : Criminal Section

Causelist Name

: Supplementary(Daily)

Petitioner and Advocate

1) BIDYADHAR BEHERA

Advocate- AKSHYA KUMAR SAHU,A. KALASH

Respondent and Advocate

1) STATE OF ORISSA

Acts

Under Act(s)

Under Section(s)

CRIMINAL PROCEDURE CODE, 1973

438

Subordinate Court Information

e
Court Number and Name  : J.M.F.C.,, RANPUR oy VY
Case Number and Year 1 GR - 0000421 - 2020 TRU‘; COs
Case Decision Date : - e
state : ORISSA 10GRAYVE
District : Nayagarh %;53?,\( Mﬂ’)\‘ C
1A Details
1A Number Party 1 Date of Filing i[ Next Date || IA Status
BIDYADHAR BEHERA .
! -01- -
%lA/105/2021 STATE OF ORISSA 25-01-2021 Pending
FIR Details
State : ORISSA
District : Nayagarh
Police Station : CHANDAPUR
FIR Number 127
Year 2020
History of Case Hearing
- Business On Hearing .
Cause List Type Judge Date Date Purpose of hearing
. MR, JUSTICE FOR ORDERS - FRESH BAIL APPLICATIONS U/S

Supplementary(Daily) D DASH 27-11-2020 438 CrP.C.

MR. JUSTICE Di d

D DASH ispose

MR. JUSTICE Di d

D.DASH ispose

Orders

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/case_no.php?state_cd=118dist_cd=1&court_code=1&stateNm=0disha/# 1/2



12/20/22, 12:47 AM ////"R\ Case Status ; Search by Case Number AWW%W@R”«H@]@@%
Order Judge Lﬂ Order Date Order Details

_ Number
1 MR. JUSTICE D.DASH 27-11-2020
2 MR, JUSTICE D.DASH 23-02-2021

Category Details

Category CRIMINAL MATTERS (9)
Sub Category CRIMINAL MATTERS RELATING TO BAIL/INTERIM
BAIL/ANTICIPATORY BAIL/PAROLE (10)
Sub Sub Category Anticipatory Bail Applications (2 )
OBJECTION
Sr.No.  Scrutiny Date OBJECTION Compliance Date Receipt Date
A ;11—11—2020 All Objections are Complied 11-11-2020 =

STED
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https://heservices.ecourts.gov.in/ecourtindiaHC/cases/case_no.php?state_cd=11&dist_cd=1 &court_code=1&stateNm=0disha/# 2/2
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ABLAPL No.14055 OF 2020

02. 27.11.2020 The matter is taken wup through video
conferencing.

Heard learned counsel for the petitioner and
learned counsel for the State.

Considering the submissions made and keeping in
view the nature of accusations as also the surrounding
circumstances; while being not inclined to grant
anticipatory bail to the petitioner, it is observed that in
the event the petitioner surrenders in the court in seisin
of the case in connection with Chandpur P.S. Case
No.127 of 2020 corresponding to G.R. Case No.421 of
2020 pending on the file of learned J.M.F.C., Ranpur,
within four weeks hence and moves for his release on
bail, the same shall be considered on its own merit and
disposed of in accordance with law without being
influenced by this order during the first hour so as to
enable the petitioner to approach the next higher forum
during the course of the day in case necessity so arises.
The case records be made available at the cost of the
petitioner.

The ABLAPL is accordingly disposed of.

--------------------------
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Case Status : Search by FIR Number

High Court of Orissa
Case Details

p Y .
, Court of Orissa ﬁ%ﬁm@?@w ' /%)f %/@JEM@ »

Case Type : ABLAPL

Filing Number : 11792/2020 Filing Date: 25-09-2020
Registration Number : 11792/2020 Registration Date: 07-10-2020
CNR Number : ODHC01-054945-2020

Case Status

First Hearing Date

Dacision Date

. §5th November 2020

Case Siatus

. CASE DISPOSED

Nature of Disposal

: Uncontested-Disposed Off

Coram T 2823MR. JUSTICE D.DASH
Bench : Single Bench

State : ORISSA

District : Nayagarh

Judicial : Criminal Section

Causelist Name

: Supplementary(Daily)

Petitioner and Advocate

1) ASHOK SUBUDHI

Advocate- N.SAHANI,K.PRADHAN

Respondent and Advocate

1) STATE OF ODISHA

Acts

Under Act(s)

Under Section(s)

CRIMINAL PROCEDURE CODE, 1973

438

Subordinate Court Information

Court Number and Name : JM.F.C. RANPUR

Case Number and Year - GR - 0000353 - 2020

Case Decision Date : -

state : ORISSA

District : Nayagarh

FIR Details

State - ORISSA

District : Nayagarh

Police Station : CHANDAPUR

FIR Number 90

Year : 2020

History of Case Hearing
. Business On Hearing .
Cause List Type Judge Date Date Purpose of hearing
Supplementary(Daily) IE)/IRD.AJSUSTICE 05-11-2020 ZSSR(;??DCERS - FRESH BAIL APPLICATIONS U/S
MR. JUSTICE Disposed
D.DASH P
Orders

Order . Judge Order Date Order Details
Number

1 | MR. JUSTICE D.DASH 05-11-2020

Category Details

_Category | CRIMINAL MATTERS (9)

https://hoservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=11&dist_cd=1&court_code=1&stateNm=0disha/#

1/2
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Sub Category / )?,}/ CRIMINAL MATTERS RELATING TO BAIL/INTERIM
- BAIL/ANTICIPATORY BAIL/PAROLE (10)
- Sub Sub Category N Anticipatory Bail Applications ( 2 )
OBJECTION
Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date
1 07-10-2020 All Objections are Complied 07-10-2020 --

https://hcservices.ecourts.gov.in/ecourtindiaHC/cases/firl.php?state_cd=118&dist_cd=1&court_code=1&stateNm=0disha/# 212
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ABLAPL No.11792 OF 2020

02. 05.11.2020 The matter is taken up through video
conferencing.

Heard learned counsel for the petitioner and
learned counsel for the State.

Considering the submissions made and keeping in
view the nature of accusations, as also the surrounding
circumstances; while being not inclined to grant
anticipatory bail to the petitioner, it is observed that in
the event the petitioner surrenders in the court in seisin
of the case in connection with Chandpur P.S. Case No.90
of 2020 corresponding to G.R. Case No0.353 of 2020 on
the file of learned J.M.F.C., Ranpur, within four weeks
hence and moves for his release on bail, the same shall
be considered on its own merit and disposed of in
accordance with law without being influenced by this
order during the first hour so as to enable the petitioner
to approach the next higher forum during the course of
the day in case necessity so arises. The case records be
made available at the cost of the petitioner.

The ABLAPL is accordingly disposed of.

--------------------------
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igh Court of Orissa

A
C \ Case Status : Search by FIR Number
gE ADBDEN M*ﬂ/ﬁ/@ﬁm‘@&

e
High Court of Orissa
Case Details
Case Type : CRLREV
Filing Number 1 297/2021 Filing Date: 25-08-2021
Registration Number : 297/2021 Registration Date: 26-08-2021
CNR Number : ODHC01-055891-2021

Case Slatus

First Hearing Date

Oeclsion Date

1 15th September 2021

Case Status

: CASE DISPOSED

Nature of Disposal

: Uncontested--Disposed OFf

Coram

T 2007MR. JUSTICE 8.PUJAHARI

Bench : Bingle Bench

Slate : ORISSA

District : Navagarh

Judicial : Criminal Section
Causelist Name : Supplementary(Daily)
Last Page Number 1 9

Next Page Number 110

Petitioner and Advocate

1) GANESWAR MANDHATA

Advocate- SURYAKANTA DWIBED!,R.K.MAHANTA, KMOHANTY

Respondent a‘nd Advocate

1) STATE OF ODISHA

Acts

Under Act(s)

Under Section(s)

CRIMINAL PROCEDURE CODE, 1973

397,401

Subordinate Court Information

Court Number and Name

. J.M.F.C.,RANPUR

Case Number and Year ~ : CMC - 0000040 - 2021 moy ATTESTED

Case Decision Date : - TRU% {“’Q‘JV AT f

state - ORISSA (

District  Nayagarh oeun i TE

7 BT e

FIR Details

State : ORISSA

District - Nayagarh

Police Station : CHANDAPUR

FIR Number 2127

Year : 2020

Histofy of Case Hearing

Cause List Type Judge Business On Date Hearing Date Purpose of hearing

Supplementary(Daily) MR. JUSTICE S.PUJAHARI 15-09-2021 FRESH ADMISSION
MR. JUSTICE S.PUJAHARI Disposed
Orders

Order Judge Order Date Order Details
Number
- MR. JUSTICE S.PUJAHARI 15-09-2021

‘Category Details
Category CRIMINAL MATTERS (9)
Sub Category ANY OTHER MATTER UNDER CR.P.C. (21)

hitps://hcservices.ecourts.gov.infecourtindiaHC/cases/fir1.php?state_cd=11&dist_cd=18&court_code=1&stateNm=0Odisha/# 112
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OBJECTION

Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date
1 26-08-2021 All Objections are Complied 26-08-2021 -

TESTED
e coPY RTTEST

%\?mv OCKTE

https:/incservices.ecourts. gov.in/ecourtindiaHC/cases/fir .php?state_cd=11&dist_cd=18&court_code=1&stateNm=0disha/# 2/2
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IN THE HIGH COURT OF ORISSA : CUTTACK

CRLREYV No.297 01 2021
Ganeswar Mandhata ... Petitioner
-Versus-
State of Odisha ... Opp. Party

CORAM : HON’BLE SHRI JUSTICE S.PUJAHARI

ORDER
Order 15.09.2021
01. 1. This matter is taken up through Hybrid mode.
2. This criminal revision has been filed by the Petitioner

challenging the order dated 13.08.2021 passed by the learned
JM.F.C., Ranpur in C.M.C. Case No.40 of 2021 rejecting his
petition filed under Section 457 of Cr.P.C. for release of the
vehicle bearihg registration No.OD-02-U-5592.

3. It is not disputed that the impugned order is revisable
one and against:that-order both the High Court as well as the
Court of Sessions can“exercise” revisional jurisdiction. The
Petitioner, therefore, has right to choose either forum.

4, But, considering the fact that approaching the Sessions
Judge is more convenient and result in expeditious disposal of
such petition, this Court directs the Petitioner to approach the
Court of Sessions in criminal revision against the impugned
order within three weeks hence and on filing of such revision, if

it is otherwise not defective, learned Sessions Judge concerned
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shall dispose of the same as cxpeditiously as possible,
preferably within a month of filing of such revision.

5. Since this Court has not exercised the revisional
jurisdiction against such order, this order, therefore, should not
be construed by the Sessions Judge as exhaustion of remedy of
revision available to the Petitioner already.

6. There is no limitation in this case in view of the order
passed by the Apex Court in Suo Motu Writ Petition (Civil)
No.3 of 2020. . .

7. Filing of certified copy shall also-be dispensed with on
filing of true Copy. - e

8. With the aforesaid-order, the CRLREV stands disposed

of.
0. Urgent certified copy of the order be granted on proper
application.

(S. Pujahari)
- Judge
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

gy g1 gt , vt
(e1TXT 154 T3 wiaT aigan & agd)
" 1. District (f5@T): NAYAGARH P.S. {(aMT): CHANDPUR PS Year (a4): 2020
FIR No. (7.g.f%. ©.): 0127 Date and Time of FIR (w.g.fx. € fewia st gwa): 04/11/2020  08:00 hrs
2. S.No. (. Acts (arf&ifram) Sections (&TRI(T))
1 IPC 1860 379
2 IPC 1860 I h 411
3 IPC 1860 34
4 ORISSA MINES AND MNRL{FREVN. 12
OF THEFT SMUGG ACTIVITIES)ACT
11989 ,
5  ORISSA MINOR MINERALS <1
'CONGCESSION RULES, 2036 51
3. (a)Occurrence of offence (U FY e
1, Day (f’Z71): Wednesday Date From (F&eis @ ):28/10/2020 Date To { f&A1® @ ): 28/10/2020

Time Period (@wa argid): Pahar 8 Time From (§HY @ ): 22:40 hrs  Time To (¥YHY TH): 23:00 hrs
(b}Information received at P.S. (211 ERCCCIRIL g’é ): Date (Tem1ia ): 04/11/2020 Time (ara): 20:00 hrs
(c)General Diary Reference (USTFTHAT weof ): Entry No. (wfarf2 ¥.):007  Date & Time:04/11/2020 08:00 hrs

4. Type of Information (a1 &1 YaT): Written

oy

. Place of Occurrence (EHTITETHA):
1.1a) Direction and distance from P.S.(JTT d g afr fzam): WEST. 22 Km(s) Beat No. :
(b) Address (TaT): CHAMPATIPUR CHHAKA.RANAPUR

(c)In case, outside the limit of this Police Station, then (zifz, ey AT & @TET g AN
Name of P.S.(aT7 &1 JTH): RANPUR District{State) (e (@) NAYAGARH({ODISHA)

6. Complainant / Informant (Teracrasaf rgamvendf ):

(a) Name (T): SANJAYA KUMAR SAMANTRA -OAS

(b Father'siHusband's Name(Tta1 / afd & 7T4) -

(c) Date/Year of Birth (=1 farfar / ad ): 1985 (d) Nationality (TTETdT): INDIA
(e) UID No. (73mgdl |.):

(fy Passport No.(Trauré d.): Date of Issue {918 & & fafa):
Place of Issue (ST & &1 €477 )2 '

(g)1d details (Ration Card,Voter ID Card,Passport,UID No,,Driving License,PAN)
S.No.(#.9.) 1d Type (UESITH UTF @1 UHNR) Id Number (Ug=m- ¥EdT)

(h) Address (UdT):

TRUE COPY ATTESH =D
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N.C.R.B (gr.#l.am ig
LLF.-1 (qehYga Sl oy

{(h )Auurcss (UFﬂ’):

S No (Eﬁ H ) Address Type (WT?ET HW) Address (U‘rﬂ)

1 | Present Address '"TAHASILDAR, RANAPUR RANPUR, NAYAGARH,ODISHA,
o [INDIA

J 2 . Permanent Address "TAHASILDAR, RANAPUR RANPUR, NAYAGARH, ODISHA,

| i ~_INDIA_
(i) Occupation (ETa¥TY):
{j} Phone number (CIWTY 9.): Mobile (ﬂ\ﬁiﬂ?ﬂ ¥.): 91-6370413060

7. Details of known/suspected/unknown accused with full particulars (Ta / % Ferer | ST JLH &1 LK
ferazor Fﬁ%‘i aof4):

S.No. \Name (-7 Alias (JUATH) Relative's Name Present Address (aedaTa ual)
(.4 ’ , (fregteme @ ATH) ‘
1 |DRIVER OF TATA 11, UNKNOWN,NAYAGARH,
TIPPER REGD NO- ‘5 ODISHA INDIA

OR-02-AZ-7757

8. Reasons for delay in reporting by the complamant/mformant (ﬁfﬁmcﬁﬁf / Q\Wf IALY fE g o
FA & BT

9. Particulars of properties of interest (%T’&IFEH wrgfyy w7 faew):

S. No. [Property Category (¥ufi Property Type (grafy Descnpt:on (Ferareom) Value(in Rs/-)
(F >,N,, goft) AT HHN) (17a (@ ) |
T AUTOMOBILE_S AND  Heavy Truck 'REGDNO OR 02 AZ 7757 800000 Rs.

2 EOTHERS OTHER ILATERATE STIBE 150 5 5000 Rs.

‘ 1 CONVEYANCE ~ PEACE

10.Total value of property (In Rs/-)-awafRy &1 @af g7a(e #): 805000 Rs.

11.Inquest Report / U.D. case No., if any (774 gdign Raté | 3. 1. yaem 4., afe ®1E 8l )
'S.No. (#.9.)UIDB Number (3. 1. 460 ¥.)

12 First Information contents (WH FIAT ALY ):

TODAY |.E ON 04.11.20 AT ABOUT 8.00PM COMPLT. SANJAYA KUMAR SAMANTRA, OAS |
TAHASILDAR, RANAPUR APPEARED AT P.S WITH A WRITTEN REPORT ALLEGED THAT
ON 28.11.20 AT 10 PM HE ALONG WITH (RS) PRAMODA BEHERA, { RI) ANIL BEHERA
WITH APR FORCE WERE PERFORMING NIGHT RAID DUTY TO DETECT ILLEGAL
LATERITE STONE. AT THAT TIME HE RECEIVED INFORMATION THAT ILLEGAL MINING
WORKING AT BORBORAJHAR MINING AREA AFTER THAT THEY WENT TOWARDS AREA
WITH STAFF. AT AROUND 10.40PM NEAR MAYURJHALIA COLLEGE SEEN A LATERITE
STONE TIPPER GOING HIGH SPEED FROM BORBARAJHAR JUNGLE SIDE AND
DETECTED IT AT CHAMPATIPUR CHOWK AT 11 PM BY CHEASING THE VEHICLE. THE
DRIVER FLED AWAY FROM THE SPOT LEAVING THE TIPPER. TiLL TODAY LE ON 04.11. 20
NONE WITH PROPER DOCUMENT IN SUPPORT OF THE TIPPER VEHICLE HAS CLAIMED
SO IN SUSPECTED HE HANDED OVER IT TO CHANDPUR PS FOR NECESSARY LEGAL ~
ACTION. THE SCAN COPY OF FIR IS ENCLOSED HEREWITH.




The 11C Chandpur PS

. . N RPAAIAS
Report regarding detection of illegal laterite stone loaded Tipper bearing Regd No (55?»’CI)Z~AZ—

7757, loaded with about 150 laterite stones.

With the reference and subject cited above, | Sanjaya Kumar Samantra, OAS, Tahasildar
Ranpur, furnish this report to the effect that on 28/10/2020 at 10 PM, | along with Pramod Behera,
(Revenue Supervisor) and Anil Behera (Revenue Inspector Chandpur) and APR force were performing Night
aid to detect illegal laterite stone | loaded trucks. During the course of sqid duty at Gopalpur, ! received
information that illegal mining work is going on Borborajhar mining area. On this input, | along with other
staffs went towards Boraborajhar mines of Mayurjhalia area to cause raid in office vehicle. At around 10.40
p.M., while near Mayurjhalia college road opposite side of Boborajhar mining area, we detected the arrival
of a laterite stone loaded Tipper, coming from Bobarajhar jungle side. Seeing the arrival of our vehicle,
the driver of the Laterite stone loaded Tipper fled towards Gopalpur with high speed. We chased the
vehicle and nabbed the stone Joaded vehicle at Champatipur chowk. The driver fled the spot leaving
the laterite stone loaded truck on the road. On verification, we found that the vehicle was loaded full

with about 150 numbers of Laterite stones, procured illegally

As no lease has been granted to any Laterite stone quarry of 1’h€ Ranour Tahasil o arby areqs so it was

construed that the laterite stones had been smuggled after being procured illegally from Borborajhar

mining quarry.

Thereafter ot 11 PM seized the 1) Tipper bearing Regd No OR-02-AZ-7757, loaded with about 150 faterite
stones in the presence of other staffs and brought the brought the seized laterite stone loaded tipper to
Ranpur Tahasil campus.

Since 28/10/2020 to till date, none with proper document in support of loaded laterite stones and the said

tipper vehicle, has claimed yet. Hence the Tipper is also suspected to be stolen. As the unknown accused
persons caused theft and smuggling of the Iaterite stones after illegally procuring from Borborajhar stone
quarry Mayurjhalia, hence they are liable for legal actions. In view of the above facts the lgterite stone

loaded vehicle is handed over to Chandpur PS for necessa"\ry legal action vide letter number 3575/ Tahasil

office Ranpur Dt 4/1 1/2020.
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OFFICE OF THE TAHASILDAR, RANPUR

Letter No. - LY Datert M\ RO

To
The 1.1.C,
Chandapur P.5.,, Chandapur

Sub: Regarding hand over of unclaimed Laterite loaded vehicle bearing No.
OR-02-AZ-7757 seized by the enforcement team.

Sir,

With reference to the subject cited above, I am to intimate you that
one Laterite loaded vehicle bearing No. OR-02-AZ-7757 moving from Chandapur
PS region has been seized by the enforcement team on dt. 28.10.2020 but none
with proper documents relating to the Minor Mineral/ Vehicle has claimed yet

ever after a week.

In view of the above fact you are requested to enquire into the matter
and take appropriate legal action at your end for which the said vehicle is handed

over to your good oliice.

Yours faithfully,

} : W Tahdsﬂddr Ranpur L
/ KOVOCATE /"’&f; RTINS S
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13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioné;ﬁé‘i at item
No. 2.

(?ﬁﬂzﬁzﬁfﬁa@:q%mmmﬁ@um‘m%ﬁﬁmammaﬁwnaﬁ‘zﬂm@mn%ﬁagﬁ%|)

(1) Registered the case and took up the iny‘estigation: Rashmi Ranjan Dash(! (Inspector)) / 78760 or (=)
(s et R 1 3 ST & forw forar man ):

.(2) Directed (Name of 1.0.) (3119 Tt 71 AT Rank (TT):
No.(®.): Mobile No.(TaTge ©.): 9437227659  to take up the Investigation (&1 ITd 3T
arg & a3 ¥ forg ey feat @) or (I0)
(3) Refused investigation due to (sT=r W fEru )
or (¥ BT FHTX THTT A1)
{4) Transferred to P.S.(¥1 1) District (ﬁ?ﬂ):
on point of jurisdiction (1 &3 ¥ T gEataied) .

F.1.R. read over to the complainant/ informant,admitted to be correctly recorded and a copy given to
the complainant / informant free of cost. (Rraraeeeaf | gammadf Y wrerfirh) ug A gard wft, wa ot GE}
AT ot e T Bree freraamal &1 & )

R.0.A.C.(31R. 3 .7 A1)
14.Signature/Thumb impression of the complainant / informant.

(FRrararaafl | gammaal & geang/ i1 @1 )

15 Date and time of dispatch to the court

(arever ® Yo &Y feia afT wHa): i

E
Signature of Officer in charge, Police Station
(27T AT & BEATER)
Name (711): Rashmi Ranjan Dash
“%”"VE%TED Rank@z:): I (Inspector)
No.(€.):78760
Mobile No.(ATaTsd ¥.):9437227659
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FIRST INFORMATION REPORT

(Under'Section 154 Cr.P.C.)
' werd gat Rure

(&1 154 <2 ulhan wigar & aga)
1. District (F5am): NAYAGARH ' P.S. (ar1): CHANDPUR PS Year (ad): 2022
FIR No. (0.9.f%. %.): 0152 Date and Time of FIR (1.7, fx. H1 fsrian 3R wAa): 23/10/2022 22:30 1
2. S.No. (#. Acts (3ridrfrzm) Sections (U‘RT(Q)) @ g
1 IPC 1860 ' 379 no T2
2 IPC 1860 ‘ 411 M,pmat\‘\ e ation
‘ eIgIERe ; . ot sl
3 IPC 1860 | 3 pate ottical
4 ORISSA MINERALS (PREV OF 12 yate o requis?
THEFT ow JGLING AND OTH pate of filng { Recorf
UNLAWFUL ACTIVITIES) AGT 1988, e of RreceiP
5 ORISSA MINOR MINERALS &) pate ¢ Reaty
CONCESSION RULES, 2014 ST ame S ¢ Aehvery
. xRy
3. (a)Occurrence of offence (3140 &Y Tz B
1. Day (f&): Sunday Date From (¢ais & ):23/10/2022  Date To ( femriz e ): 23/10/2007 f
Time Period (&g arafe); Ti‘me From (mu ) 20:30 hrs  Time To (49T T&);  22.30 hrs

(biinformation received at P.S. (aT#7 7Y q\d ATUTH §% % ): Date (FeAtan ): 23/10/2022  Time (| 22:30 hrs
(c)General Diary Reference (IS5TH4T ¢ s ): Entry No. (uiaf €.):012 Date & Time:23/10/2022 2230 Irs i
. . I

i 4. Type of information (THT @] TR Writte’n

9. Place of Occurrence (SEHTEU):

| |
1.(a) Direction and distance from P.S.(2r1971 @ ‘é((ﬁ alt fean )i NORTH, 08 Km(s) Beat No. : !
(b) Address (TeTh LATERITE STONE QUERY NEARMANGALA TEMPLE, VILL-OSTAPADA

\c) In case, outside the limit of this Palice Station, then (a2 a7 w3 g @ a):
Name of P.S.(2131 &1 9411): CHANDPUR PS District(State) ([0 (T520)): NAYAGARH{ODISHA)

6. Complainant / Informant (f'.?ﬁ-'m'zr(—rzﬁ?ff/‘éﬁﬁrmaf ):

(a) Name (11): PURUSOTTAM  PRADHAN 58yrs

(b Father's Name (foam &7 77y 1 '. BANDHU. PRADHAN ¥
() Date/Year of Birth (vr=n fafey [ ard ): 05/06/1964 - (d) Nationality Rrfrmam): INDIA RS
(e) UID No. (argdl «.); TR \i}

(f) Passport No.(4TauTe €.): DR Date of Issue (ST e & ).

Place of Issue (9T #50 @T ¥1 )1 o - :
(g) I details {Ration Card,Voter ID Card Passport UID No Dr|v1ng License PAN)
S.No.(shH.) Id Type (Ugems uy kil Ucﬁ‘l’() Id Number (UgeT ¥ Ear)
v} , e
(h) Address (ueT):




- pom eyuse R/ /%/ f fow) 8-

. o LLE- (e sive gt )

(h) Address (TaT1):

S.No.{w.4 )l Adcress Type (T &1 5#17) Address (W)

SI OF POLICE CHANDPUR PS,CHANDPUR PS.NAYAGARH, |

1 ‘ Fresent Address _
‘ ODI,SHA,!NDIA' :
Z FPermanent Address

(i) QOccupation {(EogaT); POLICE OFFICER

(i) Phone number (¢29rd #1.):

TIRIMAL.JATNI,UPD BHUBANESWAR, ODISHA, NDIA

. Mobile (FTaTes ©.): 91-7077000110

/. Details of known/suspected/unknown accused with full particulars (3tre / §fere / arsma aArg s w1 g3

ferearr wide aufa):

§.No. |Name (97) Alias (3uwTm) ‘Relative's Name
(ha) . o (redercat Ay

1 IDHIRENDRA ' Father's Name -
KUMAR SUBUDH! JALADHAR SUBUDHI

Present Address (aa‘m# )

1. HARIHARPUR CHANDPUR

PS NAYAGARH,ODISHA,
INDIA

PANDAE alias
GADADHAR
SAHOO

;Fatﬁér'é ’N'ame LATE
'GOLEKHA SAHOO

COSTAPADA CHANDPUR

PS5 NAYAGARKM,ODISHA,
INDIA

3 [SANTOSH | Father's Name : LATE
BEHERA ANANDA BEHERA

-OSTAPADA,CHANDPUR

PS NAYAGARH,ODISHA,
INDIA

4 DE}.’ E?.PAK 'Féther's Name :
(ROUTRAY CHITRASEN

.OSTAPADA CHANDPUR

PS.NAYAGARH ODISHA,
INDIA

- I ROUTRAY
5 |OWNER OF THE

.CHANDPUR P3,

TRACTOR HAVING
CHASSIS NO-
MBNBUSZAAMC GY
0864 ENGINE NO-
£2-4001-85D0G25515 . : ‘ ‘
8. Reasons for delay in reporting by the complainant/informant (Fraraermaf 1 E‘LLY,I:TT?TYi'("ff‘ FARSBECIEARE S i e

B O o)

NAYAGARH ODISHA INDIA

4. Particulars of properties of interest (Fat-ua grofy @7 T%IET’(UI):
5.Mo.  Property Category (4uf Property Type (gvult Desc‘ription (Ferareur)
(w.7.) ol ATUET) v

10.Total value of property (In Rs/-)-TrqTay &1 DA qFa(T T}'):

Tlinquest Report/ U.D. case No., if any (e @ftar Rave / 7.8) vamon o, afy &1 Bl )

S.No. (5.4 ) UIDB Number (3. 21. 4a 1)

Value(In Rs/-)
rEE ()

12.Firstinformation contents (Wary YUAT T27 )

On di-23.10.2022 at 10.30 PM Informant  Sri Purusottam Pradhan Sl Chandpur reported in
written report to effect that today i.e. on 23.10,2022 at 06.30 PM he along with PS staff and Anil
Behera R.I. Jhadpada left PS for evening Palrolling, raid over illegal transporting and digging
the laterile stone in Ostapada, Raj Jankia area. He got received an information, reliable source
that illegal digging and transporting of laterite stone is going on at village Ostapada. To verify the
veracity of Ihe informalion they proceeded towards village Ostapada with two witnesses. Seeing




To

H
The Inspector- In charge Ch'mdpur PS.

Sub:- Submission of report regarding detection of illegal transporting of Laterite stone.
Sir,

With due respect I Sri Purusottam Pradhan SI Chandpur PS beg to report that
today ie. on 23.10.2022 at 06.30 PM as per your direction vide CC No-0055939 I along
with C/93 Siba Prsad Sahoo, C/232 Dasobant Budek, C/314 Rabindra Kumar Dehury,
C/26 Sanjay Kumar Mohanty and OASP force with Anil Behera R.. Jhadpada left PS for
evening Patrolling raid over illegal transporting and digging the laterite stone in
Ostapada, Raj Jankia area. At about 07.15 PM while I was performing patrolling in Raj
Jankia area got received an information, reliable source that illegal digging and
transporting of laterite stone is going on at village Ostapada. To verify the veracity of the
information we proceeded towards village Ostapada and arranged two local witnesses
on . the way na‘mely 1- Rabindra Kumar Samantray 56 yrs S/o- Lte Damodar Samantray
2- Kishore Chandra Madhenta 48 yrs S/o- Mana Mohan Madhenta both are village
Ostapada and requested them to accompany with us and remain present as witness
during raid. While we reached at the spot i.e. laterite stone query located near Mangala
Temple of Ostapada and found one tractor was available loaded with some laterite
stones and 04 persons are were loading laterite stones on tractor. Seeing our police
vehicle one person fled away from the spot, but we could able to apprehend 03 persons.
On being asked they disclosed the name & address as 1- Dhirendra Kumar Subudhi 40

yrs S/o- Jaladhar Subudhi of village Hariharpur as driver of tractor 2- Pandab @
Gadadhar Sahoo 39 yrs S/o- Late Golekha Sahoo of village Ostapada as labour 3-
Santosh Behera 31 yrs S/o- Late Ananda Behera of village Ostapada as labour all are of
PS- Chandpur, Dist- Nayagarh and stated the who fled away from the spot is Deepak
Roufray S/o- Chitrasen Routray of village Ostapada PS- Chandpur, Dist- Nayagarh. On
verification of tractor found there is no registration number of the tractor and trolley
and found chassis No of tractor is ~-MBNBU53AAMCG90864 & Engine No- EZ-4001/
SDG25515 . On verification of spot found laterite stones has been dig and cut recently
and 18 nos of cut piece of laterite stones are lying there and 53 nos of laterite stones has
been loaded on the tractor. On being asked they could not produce any license and
authonty for digging and transporting of laterite stones and stated that Deepak Routray

who fled away from the spot had brought them to spot for loading and transporting of
these laterite stones but they have no license/ authority. Further driver of tractor
Dhi rendra Kumar Subudhi stated that as per direction of owner of the vehicle he had
came .with  Deepak Routray to spot for loading and transporting of laterite stones.
Hence I made requisition to Anil Behera R.]. Jhadapada to furnish land schedule of above
alleged land. Anil Behera R.I. Jhadapada submitted the land schedule of alleged land is

oy s R T Gevr




noyedUse-R] 1T sentes

P A L
that MOUZA- Ostapada, Khata No- 216, Plot No-1080, Area- 0.58 AC, Kisam- Patita, Govt.
Land and also opined that there is no permission has been given to any person for
extraction or removal of laterie stone from the spot and it is completely illegal. As they
are liable U/S-379/411/34 1PC / 12 OMPTS Act/51 (1) OMMC Rule. Hence 1 seized Total
71 nos of laterite stones and tractor with trolley without Regd. chassis No -
MBNBUS3AAMCG90864 & Engine No- EZ-4001/ SDG25515, DL of driver Dhirendra
Kumar Subudhi from the possession of above noted accused persons namely1-
Dhirendra Kumar Subudhi, 2- Gadadhar Sahoo 3- Santosh Behera at the spot at 08.30 PM
in presence of above noted two local witnesses. Prepared the seizure list and after read
over the content of the seizure list knowing true witnesses as well as accused persons
put their signature on the seizure list.

- Hence | brought the accused persons and seized items to PS and submitted a
written report hefore 11C for taking legal action. '

Yours faithfully

. X’V‘N“
(PurusottmaPrdhan) -
(St Chandpur PS)
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Ditto Copy of the Page No: 87 (internal) of the Reply affidavit dated:
21.01.2023 of the Respondent No: 17

that MOUZA- Ostapada, Khata No: 216, Plot No: 1080, Area-0.58Ac,
Kissam —Patita, Govt. land and also opined that there is no permission
has been given to any person for extraction or removal of laterite stone
from the spot and it is completly illegal. As they are liable U/S:
379/411/34 1.P.C/12 OMPTS Act/51 ( 1) OMMC Rule. Hence i seized
Total 71 Nos of laterite Stone and tractor with trolley without Regd.
Chasis  No:  MBNBUS5S3AAMCG90864 & Engine No: FEZ-
4001/SDG25515, DL of driver Dhirendra Kumar Subudhi from the
Possession of above noted accused persons namely 1. Dhirendra Kumar
Subudhi ,2. Gadadhar Sahoo, 3. Santosh Behera at the spot at 08.30 P.M
in presence of above noted two local witnesses. Prepared the Seizure list
and after read over the content of the Seizure list knowing true witness
as well as accused Persons put their signature on the Seizure list.

Hence, I brought the accused persons and seized items to PS and
Submitted a written report before the IIC for taking legal action.

Yours faithfully
Sd/-
ATTE STED < — (Purushottam Pradhan)

h

or. t’;ﬁ»ﬁ panigreny Dated: 23.10.2022
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(SI Chandpur PS)
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Internal Page t® 87(B)
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At 10.30 PM/dated: 23.10.2022

Received the written report of Complaint at PS as it reveals a Cog. Case.
I registered Chandpur PS Case No: 152/dated: 23.10.2022 U/S
379/411/34 TPC, read with Sec.12 OMPTS Act/51(1) OMMC Rule and
took up investigation of this Case and supply copy of the FIR to the

Complaint at free of cost.

Sd/-
IIC, Chandpur PS

Dated: 23.10.2022

mr.w.m,wan“@igwﬁ ; 7 ST,

e rapmgm
'i'dx\:j EC\ o ”7"”“00
Noﬂegd. NOSEY

TRUE CcOPY ATTESTED

By ADVOCATE
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(Slgmedere. gfRegprachnt No/)
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12 First Information contents (WH §EATTLL ):

the police vehicle one person fled away from the spot, but they could able 1o apprehend 03
persons. On being asked they disclosed the name address as 1- Dhirendra Kumar Subudhi 40

yre Slo- Jaladhar Subudhi of village Hariharpur as driver of tractor 2- pandab @ Gadadhar
Sahoo 39 yrs S/o- Lale Golekha Sahoo of village Ostapada as labour 3- Santosh Behera 31 yrs

S/o- Late Ananda Behera of village Ostapada as labour all are of PS- Chandpur, Dist- Nayagarh

and stated the who fled away from the spot is Deepak Rouray Slo- Chitrasen Routray of village
Ostapada PS- Chandpur, Dist- Nayagarh. Found a tractor having no registration number of the
tractor and trolley and found chassis No of tractor is MBNBUS3AAMCGO0864 Engine No- EZ-
4001/ SDG25515 . On verification of spot found laterite stones has been dig and cut recently and

18 nos of cut piece of laterite stones are lying there and 53 nos of laterite stones has been
loaded on the tractor. On being asked they could not produce any license and authority for
digging and transporting of laterite stones and stated that Deepak Routray who fled away from

the spot had brought them to spot for loading and transporting of these laterite stones butthey  w#.
have no license/ authority. Further driver of tractor Ohirendra Kumar Subudhi stated thal as per M;%%
direction of owner of the vehicle he had came with Deepak Routray 10 spot for loading and o
transporting of laterile stones. Hence he seized total 71 nos of laterite stones and tractor with
irolley without Regd. no chassis No MBNBUS3AAMCGH0864 Engine No- EZ-4001/ SDG25515,

DL of driver Dhirendra Kumar Subudhi from the possession of above noted accused persons

namely1- Dhirendra Kumar Subudhi, 2- Gadadhar Sahoo 3- Santosh Behera at the spot at 08.30

PN presence of withesses.

-
(O8]

_Action taker:-Since ‘the above informiation reveals commission of offence(s) u/s as mentioned at ltem
No. 2. . . : ‘ B '
6y e aradand) « g gy srrereTa A wet weAdn § i Sy ) w1 AT e W, 2§ gea | U F age g |)

(1) Registered the case and took up the investigation: Mukesh Kumar Behera( (lnspectdr))/ s O (T

srepur 2l R e ST SE faru Fevar )
]

(2) Directed (Name of 1.0.) (sifet arferrli v am): Rank (75):
No.(d.): Mobile No.(ﬂﬁféﬂ’:{ H) 94392.40760 ;j‘to take up the Investigation (BT S 31
gra A A % ferg WS e ) or (T) '

(3) Refused investigation due to ("xﬂﬂ%ﬁﬁm ) ’ ,

or (3 areor gETR favaT AT ‘
(4) Transferred to P.S.(4TT): o District (Fram):
on point of jurisdiction Chl ATidwTR ¥ B geatata) . -

F.ILR read over fo the complainant/ informant admitted to be correctly recorded and a copy given to
the complainant / informant free of cost. (fﬁiﬁmﬁ?ﬁdi /%L’rTvTTHﬂf Y Tt ug @ Q'P{Tgf Y, %T‘Eﬁ il 1\3
wr ot o it Brges TRl & &l )

R.O.A.C.(aNT. a1 dl)
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. N.CRB (1.4 sz afy
LLF.-1 (ehigser siTer ot )

14, Signature/Thumb impression of the Cfélrh‘ialainant / informan_'t.‘f‘
(Rraraeaaf | geamrat % gearaw ) 3178 &1 Fram): '

et

15.Date and time of dispatch to the court
(arerer af dww &) i sh ).

A

e

el P ;’
Signature of Officer in éharge, Police Station

(AT wHTd & gEaTaR)

Name (9TA): Mukesh Kumar Behera
Rank(ug): | (inspector)

No.(¥.):

Mobile No.(#Yameer %.): 9439240760
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FIRST INFORMATION REPORT

{Under Section 154 Cr.P.C.) = i
v g R ,
(eTRT 154 &3 ultpa wigen & aga) ¢
’ PR
1. District () NAYAGARH P.S. (9TT): CHANDPUR PS Year (a1): 2021 ’
FIR No. (T. qﬁ' q.): 0140 Date and Time of FIR (.3.X. cﬁﬁ:nas aﬁrmw) 11/10/2021 22:00 hrs
2. S.No. (. Acts (aﬁaﬁvm) Sections (HTI(T))
1 IPC 1860 I 1
2 IPC 1860 ‘ 411
R e . . T
4 IPC 1860 ' 506
5 IPC 1860 353
6 IPC 1860 34
7 ORISSA MINES AND MNRL(PREVN. 12
‘OF THEFT SMUGG ACTIVITIESIACT
o...1989 S
8  ORISSA MINOR MINERALS .
\CONCESSION RULES, 204 S
3. (a)OQurrence of offence (3rUTer FHY GTHT): |
1. Day (f&=):Monday Date From (feA1a & ):11/10/2021  Date To ( fsrian i ): 11/10/2021

Time Period (€92 3r@ftl): Pahar 6 Time From (@0 @ ): 17:45 hrs  Time To (Wrg ) 17:45 his
{b)information received at P.S. (AT SIET §&+1 urd g€ ): Date (feeia ): 11/10/2021 Time (89a): 22:00 hrs
(c)General Diary Reference (U5 €esf ): Entry No. (973 €.):001 Date & Time:12/10/2021 00:22 hrs

4. Type of Information (a1 &HT YHN): Written

"

5. Place of Occurrence (UrCATEY):
1.(a) Direction and distance from P.S.(a7a7 & gt 3R fgam): EAST, 07 Km(s) Beat No. :
(b) Address (udT): Ostapada

{c) In case, outside the limit of this Police Station, then (g a1 diam % gz ¢ al):
Name of P.S.(THT &1 4TH): District(State) (RrerT (T5g)):




6. Comptainant / informant (Ferraraaaf el ):
(a) Name (7T#): Chandra = Sekhar Barik

(b Father's/Husband's Name(ToT/ ufd &1 A

(c) Date/Year of Birth (5171 ffd / ad ): 1965 (d) Nationality ((ifiran); INDIA
(e) UID No. (Fags! §.)

(f) Passport No.(araulé §.): Date of Issue (& il ) fatdy:

Place of Issue (SIT{ &R &1 €T ):
(g} 1d details (Rat;on Card,Voter ID Card,Passport,UID No. Dnvmg License, PAN)

S.No.(3h. . ) id Type (U‘@’TFT T3 ”cﬁT QTﬂT) ld Number (g )
1 \

(h )Address (UcTT)
S No (.4, ) Address Type (UdT & TdR) Address (M)

1 | Present Address Addl T ahas dldar R: wpur, G Il/\Nl)l R PS H/\Y/\< '/\i\H ODISHA,
; ~UINDIA
2 Permancnt Address Addt Tahas sildar lmnpul CHANDPUR PS, NAYAGARH OD\SHA
| , INDIA

(i) Occupation (Sr€UTA):
(j) Phone number (GUWTH q.): - Mobile (FTaTsa ©.): 91-0861602363

7. Details of known/suspectedlunknown accused with full particulars (s 1 @i 1 el gl
farereoy wiga avia):

S.No. |[Name (-ﬂﬂ) " Alias (Fusnm :Rnlntivc’s Name "l}’rmt.unt Address (e
(@) 1 Hed e an =) 1 |
1 Ganeswar . ‘;i"nlh(‘:l"ﬁ Name : 1 Ch \H\[)‘I(‘J(,Id a Tala Sahi,
Mandhata C) e il‘\un(mqa Bhusan CHANDPUR PS, [
I N IMandhata | NAYAGARH,ODISHA,INDIA.
\/2 Deepak Kumar D’ ‘!-v»athers Name : Rab| 1. Ostapada, LH/\NDPle RS,
o Routray N Narayan Routray NAYAGARH,0DIS HAlNDl/\
3 Bapu F\outray ' 'Fathers Name : 1.0stapada,CH/~\NDPUR PS,
o e lRabmarayan Routray NAYAGARH,ODISHAINDIA |
4 1Rabmarayan iFather'S Name : L 1. Ostapada,CHANDPUR PS, |
~_|Routray ‘; |Gauranga Routray NAYAGARH,CDISHA, |ND1A
5 |Narayan Barisol ‘; |Father's Name : Bhaba | 1. Ostapada, CHANDPUR PS,
- '? |Barisol NAYAGARH,ODISHA, lNDlA»
6 \Bulu Jena 3 'Father's Name : Rama |1. Raja Jankia, CHANDPUR
" {Chandra Jena | PS,NAYAGARH,ODISHA, |
N | | | INDIA
7 |Baikuntha Dalei ; [Father's Name @ xxxx 11. Raja Jankia, CHANDPUR |
_ A i PS NAYAGARH,ODISHA, |
g og othevs INDIA |
8. Reasons for delay in reporting by the complainant/informant (Reraasaf | garsal g Peqrd 2.0 @ el
@A &d BRI
9. Particulars of properties of interest (Haf=&d Wu’ﬁ HT fﬁdTUT)
S.No. 'Propeny ‘Category (€Ut Property Type (gt | Descnphon (Pcrcmfr) lValue(ln Rs/-)
@a) @) IR L EEmE)
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To
The 1iC Chandpur PS —_—
o ) o
Suk - Report regarding detection of illegal extraction of Laterite stone quarry, near Budhidei
Temple, Ostapada by using Power Tiller Machine
Sir,

With the reference and subject cited above, | Chandra Sekhar Barik, ORS, A/P: Additional
Tahasilsar Ranpur { Enforcement) Dist: Nayagarh do hereby submit this report to the effect that on
11/10/2021 at 4 PM, | received reliable input that mass illegal extraction of Laterite stone is happening in a
stone quarry, located 2 about two kilometers far from NH-16, near Ostapada village (Budhi Dei Temple).
The source further stated that two habitual stone mafias namely 1) Ganeswar Mandhata @ Litu(38) S/0:
Parnanga Bhusan Mandhata of Vill: Champagarh(Tala Sahi) and 2) Deepak Kumar Routray (28) S/0O: Rabi
Narayan Routray of Vill: Ostapada 3) Narayan Barisol S/O: Bhaba Barisol of Vill: Ostapada, all are of PS:
Chandpur Dist: Nayagarh have illegally operating this stone quarry since last two months.

On receipt of this input, | along with enforcement team arrived at Chandpur PS and gave requisition to 1IC
to provide police assistance. After being commanded by !IC Chandpur PS vide CC Number 2048863 Dt
11/10/2021, ASI Prabha Sabar along with police team reported me at 5.45 PM. | along with enforcement
team and Chandpur Police team reached at the spot i.¢ Ostapada Stone Quarry (near Budhi Dei temple).
On the way near Askaikho! Chowk, we took two independent witnesses namely 1) Pradeep Kumar Majhi
(37) S/O: Judhistir Majhi of Vill: Raj Jankia (Majhi Sahi) 2) Prabhakar Parida(52) S/o: Maheswar Paricda of
Vill: Raj Jankia{Upara Sahi) both are PS: Chandpur Dist: Nayagarh to remain as witness for search and raid.

At about 6.15 PM, we along with independent witnesses reached on the spot and detected some persons
were extracting laterite stones from the Government Land by using Power Tiller machines. Around 15
persons were present in the quarry. Seeing our arrival, the mining mafias left the spot leaving a power
Tiller machine on the spot. On verification of the illegal quarry, | detected extraction of about 100 laterite
stones.

At 7 PM, I seized one Power Tiller Machine and about 100 Laterite stones lying inside the stone quarry,
in presence of witnesses. '

When | was trying to shift the Power Tiller Machine from the quarry, at around 7.30 PM, those stone
mafias around 15 in number, came to the quarry, pelted stones at us for which we came to a side to save
our body. Thereafter those stone mafias entered inside the quarry and forcible took the Power Tiller
Machine from the quarry. | along with my enforcement team and witnesses identified some of the accused
PErsons as
1) Ganeswar Mandhata @ Litu{(38) $/0: Parnanga Bhusan Mandhata of Vill: C.ham’pagarh(TaIa Sahi)

) Deepak Kumar Routray (28) S/0O: Rabi Narayan Routray of Vill: Ostapada
) Bapu Routra S/Oﬁ{;bTNarayan of Vill: Ostapada -
) Rabi Narayan Routra @ Chitra S5/0: Late Gouranga of Vill: Osta{:)ada
) Narayan Barisol S/O: Bhaba Barisol of Vill: Ostapada
)
)

N

Ui bW

(=2}

Bulu Jena S/0: Rama Chandra Jena of Vill: Raj Jankia (Majhi Sahi)
7} Baikuntha Dalei @ Silu of Vill: Raj Jankia (Digi Sahi)
And 08 others.

The accused persons also pelted stones and abused me and police in filthy language saying “QUGe

CRANGIR G 6UMA FIEE NOIQ ARIT, 60626 FIVAG FIN6GQ, A8 GITR &gl ARG 6QIGQ!|

Ao )(szev'ﬁ/ / f”/ﬁfm@f D
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After getting input, police reinforcement reached on the spot. Seeing arrival of more police personnel from
Chandpur PS, the accused persons left the Power Tiller machine on the spot and escaped. b2

| also verified locally and ascertained that these Jbove noted accused persons are habitua\ smugglers of
laterite stone and share the profit mutually. They extract laterite stone illegally from the Ostapada stone
quarry and smuggle those illegally procured laterite stones (T) Tractors and Trucks to Ranpur, Jankia and
Chandpur area to sell those for profit. As no lease of this Government Land has been pranted to any
person, so it is construed that the laterite stones had been smuggled after being procured illegally.

As it is night hour and it is reasonably anticipated that one we leave this quarry, the escaping mMining mafing
shall again cause theft of the 100 extracted laterite stones from Government land, thal may cause revenue
loss to the Government. Hence as per telephonic instruction of Tahasildar Ranpur, | sold the same 100
Laterite stones to Arun patra (Lessee of Krushna Chandreapuy Leased laterite stone quarry) in order 1o

avoid Government revenue loss. | shall deposit the sale procecds in Government Account

Thereafter | returned to Chandpur police station and verified the criminal antecedent of the above noted

accused persons from Chandpur police crime record.

| ascertained that following cases have been registered against accused G

aneswar Mandhata

1)Chandpur PS Case No 66 Dt 29/07/2020 u/s: 147/148/379/427/294/506/323/3’,3')/2351"»/‘1/1‘..) e r/w See 12 of
OMPTS Act 1989/ Sec 51 (1) The Odisha Minor Mineral Concession rule 2016, (Assault upon on duty Tahasiidar of
Tangl)

2)Chandpur PS case number 131 Dt 12/11/2020 U/S: 170/171/468/471/420/384/385/120(8)/34 1PC.

3) Chandpur PS Case No 127 Dt 4/11/2020 u/s: 379/411/34 1PC r/w Sec 12 of the OMPTS Act 1989/ Sec bl {1) The
Odisha Minor Mineral Concession rule 2016.

| ascertained that following €ases have been registered against accused Deepak Kumar Routray

1) Chandpur PS Case No 127 Dt 4/11/2020 u/S: 379/411/34 IPC r/w Sec 12 of the OMPTS Act 1989/ Sec 51 (1) The
Odisha Minor Mineral Concession rule 2016.

2} Chandpur PS Case No 149 Dt 29/12/2020 y/s: 143/147/294/323/506/149 iPC

As the above noted 07 accused persons mentioned in the FIR and others, caused theft and smuggling of
the laterite stones from Ostapada stone quarry. They also used criminal force and assaulted on duty
enforcement team officials during discharge of lawful duty, hence | submit written report against them for
taking legal action. '

i
Taé : B I T wof 'y ,.c«"\ k‘ { . . o X ‘i/"\} { Y S
. - . . b L S WA A Yours Fa;;\hfully
L ' P AP
N b e Chandra Sekhar Barik, AdditionalTahas{iﬂld{ar{“ [e00
’ | Ty b b | ke &
) o . e Y RS R o - o Eg Wt
Pof ooy - T T A T T 3 / (/s “/ Ranpur (Enforcement)
] L/ [ | P L b A Dels &m0 s AL
h ' - PR 1 N o (Bd o § ey IV { ’,‘.».h,ﬂ.x.\,\ &«T\M”{ e bae }\JV‘G'
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O.A No: 83 of 2022/EZ

Notary Berhampur {Gi‘n.)
Regd. No.31/2000 Annexure-R/17/G Series

Ditto Copy of the Page No: 93 (internal) of the Reply affidavit dated:
21.01.2023 of the Respondent No: 17

After getting input, Police reinforcement reached on the Spot seeing
arrival of more Police Personal from Chandpur PS, the accused Persons

left the Power triller Machine on the Spot and escaped.

[ also verified locally and ascertained that these above noted accused
persons are habitual smugglers of lateriate stone and share the Profit
mutually. They extract lateriate stone illegality from the Ostapada Stone
quarry and smuggle those illegally procured lateriate stones (T) Tractors
and Truck to Ranapur, Jankia and chandpur area to sell those for profit.
As no lease of this Government Land has been granted to any person, so
it is construed that the lateriate stones had been smuggled after being

procured illegally.

As it is night hour and it is reasonably anticipated that one we leave this
quarry, the escaping mining mafias shall again cause theft of the 100
extracted lateriate stones from the Government land that may cause
revenue loss to the Government. Hence as per telephonic instruction of
Tahasildar Ranapur, 1 sold the same 100 Lateriate stones to Arun patra (
lessee of Krushna Chandrapur leased lateriate Stone quarry) in order to

avoid Government revenue loss. I shall deposit the sale Proceeds in

Government Account.
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Thereafter I returned to Chandpur Police Station and verified the

Criminal antecedent of the above noted accused persons from Chandpur

Police crime record.

I_ascertained that following Cases have been registered against

acused Ganeswar Mandhata

1) Chandpur PS Case No: 66/dated: 29.07.2020 Under Section
147/148/379/427/294/506/323/332/353/149 IPC r/w Section 12
of OMPTS ¢t1989/Sec 51(1) The Odisha Minor Mineral
Concession rule, 2016 ( assault upon on duty Tahasildar of
Tangi)

2) 2) Chandpur PS Case No: 131/dated: 12.11.2020 U/S:
379/411/34 1PC r/w Section 12 of the OMPTs Act1989/ Sec
31(1) The Odisha Minor Mineral Concession rule, 2016

I ascertained that following Cases have been registered

against accused Deepak Kumar Routray

1. Chandpur PS Case No: 127/dated: 04/11/2020 U/S:
379/411/34 IPC r/w Section 12 of the OMPTs Act1989/ Sec
51(1) The Odisha Minor Mineral Concession rule, 2016

2. Chandpur PS Case No: 149/dated: 29/12/2020 U/S:
143/147/294/323/506/149 IPC

J& As the above noted 07 accused Persons mentioned in the
g FIR and others, caused theft and smuggling of lateriate

Stones from Ostapada Stone quarry. They also used

Criminal force and assaulted on duty enforcement team

ggﬁ awganm:ﬂz%fp; officials during discharge of lawful duty, hence I submit
Regd. No.3i/uauy written report against them for taking legal action.
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Yours faithfully
Sd/-
Date: 11.10.2021
Chandra Sekhar Barik,
Additional Tahasildar

Ranapur (Enforcement

10 PM/dated:11.10.2021

I received the report. As it reveals a Cog. Case, I registered Chandpur
PS Case No: 140/dated: 11.10.2021 U/S 379/411/294/506353/34 IPC,
read with Sec.12 Odisha Minerals (prevention of theft, smuggling and
other unlawful activities Act, 1989/sec 51(1) OMMC Rule, 2016 as took
up investigation of this Case and supply copy of the FIR shall be

supplied to the informant free of cost.
Sd/-
IIC, Chandpur PS

Dated: 11.10.2021

Notary Berharnpur (Bm.)
Regd. N0.31/2000
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«,.v.Total value of property (In Rs/-)-gFuiy &1 el Wed(® ):
11.Inquest Report / U.D. case No., if any (ycg witer RwE /4.8 yamw €., alg a8 g1 ): #
S.No. (.5 JUIDB Number (.. 3). 70T ¥.)

12 First Information contents (W&H FI dea):

On 11/10/2021 at 10 PM, informant Sri Chandra Sekhar Barik, ORS, A/P: Additional Tahasilsar
Ranpur ( Enforcement) Dist: Nayagarh submitied a written report before IC Chandpur PS to the
effect baing upon a reliable input, he along with enforcement team and Chandpur Police caused
raid at Ostapada stone quarry (Near Budhi dei Temple) and detected mass illegal extraction of
Laterite stone in that illegal operated quarry. He seized one Power Tiller Machine {Cost Approx
02 Lakhs) and about 100 Laterite stones lying inside the stone quarry, in presence of witnesses.
Suddenly the following accused persons 1) Ganeswar Mandhata @ Litu(38) S/O: Parnanga
Bhusan Mandhata of Vill: Champagarh(Tala Sahi) 2) Deepak Kumar Routray (28) S/O: Rabi
Narayan Routray of Vill: Ostapada3)Bapu Routra S/O: Rabl Narayan of Vill. Ostapada4)Rabi
Narayan Routra @ Chitra S/O: Late Gouranga of Vill: Ostapada5)Narayan Barisol S/O: Bhaba
Barisol of Vill: Ostapada6)Bulu Jena S/O: Rama Chandra Jena of Vill: Raj Jankia (Majhi Sahi)7)
Baikuntha Dalei @ Silu of Vill: Raj Jankia (Digi Sahi)And 08 others. pelted stones and abused the
informant and enforcement team and snatched the seized Power Tiller. Chandpur Police
personne! reached the spot and recovered the snatched Power Titler. The accused persons fled
the scene. On verification of the C/A of the accused persons it is found that t following cases
have been registered against prime accused Ganeswar Mandhata (illegally query
operator/owner)1)Chandpur PS Case No €6 Dt 29/07/2020 U/s:
147/148/379/427/294/506/323/332/353/149 IPC r/w Sec 12 of OMPTS Act 1989/ Sec 51 (1) The
Odisha Minor Mineral Concession rule 2016. (Assault upon on duty Tahasildar of Tangi)2)
Chandpur PS case number 131 Dt 12/11/2020 U/S: 170/171/468/471/420/384/385/120(B)/34
IPC.3) Chandpur PS Case No 127 Dt 4/11/2020 U/S: 379/411/34 IPC r/w Sec 12 of the OMPTS
Act 1989/ Sec 51 (1) The Odisha Minor Mineral Concession rule 2016 .following cases have been
registered against accused Deepak Kumar Routray (Query operator/ owner of Power Tiller)1)
Chandpur PS Case No 127 Dt 4/11/2020 U/S: 379/411/34 IPC rlw Sec 12 of the OMPTS Act
1989/ Sec 51 (1) The Odisha Minor Mineral Concession rule 2016.2) Chandpur PS Case No 149
Dt 29/12/2020 U/S: 143/147/294/323/506/149 IPCAs the accused persons caused theft and
smuggling of the laterite stones from Ostapada stone quarry. They also used criminal force and
assaulted on duty enforcement team officials during discharge of lawful duty, hence this case
was reported for taking legal action against them.

13, Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at item
No. 2.

(eﬁmzﬂwﬁm@:qﬁﬁguﬁmaﬁaﬂﬁawméﬁﬁwmasﬁzmaﬁwwaﬁ.éﬁ'wﬁaum%aga% )

(1) Registered the case and took up the investigation: Rashmi Ranjan Dash(l {Inspector)) /78760 or (1)
(wareo e Tovart ar afk wire & ferg foram wam ):

(2) Directed (Name of 1.0.) (ST TAHTA &1 ATA): . Rank (7T):
No.[4.): Mobile No.(fiemee #.): 9437227659  to take up the Investigation (@1 1T 8194
urg A @7 & fory B e mam) or (30)

(3) Refused investigation due to (ST & forg ):




Wﬂﬁé Jentd T

N.C.R.B (.83l

A (wehrgpa st wr )

or (3 TTUT T THAT AT)
(4) Transferred to P.S.(aTTT): , District (ar):
on point of jurisdiction (@Y §FITRHR H BT Fearaied) .
F.1.R.read over to the complainant/ informant,admitted to be correctly recorded and a copy given to
the complainant / informant free of cost. (FRrargaatf / gl & it ug B gArs v, afy ot 7
vt alk e T Pregee [ averf @y & T )

R.O.A.C.(3M2. 3 @ H1.)

14.Signature/Thumb impression of the complainant/ informant.

(Foreraamal / gararEat & AR/ 31y w1 Frer):

15.Date and time of dispatch to the court
(reer & fuvr &Y femrim i )

Signznturegf Officer in charge, Police Station
(2 w3 BETET)

Name (ATH): Rashmi Ranjan Dash

Rank(ug): | (Inspector)

No.{4.): 78760 ,

Mobile No. {HYarga €.): 0437227659
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O.A No: 83 of 2022/EZ
Annexure-R/17/G Series

Translated version of the Page No: 96 (internal) of the Reply affidavit
dated: 21.01.2023 of the Respondent No: 17

R.J, Jhadapada & R.S to enquiry & report

Sd/- Tahasildar, Ranpur ®

Date: 29.07.2022 O

To,

The Tahasildar, Ranpur ‘ ,
Dr. KM, Pani gmhy

o : : Notary Berharmpur (Gm.)
Sub: Regarding Illegal lateriate Stone cutting Regd. No.3 412000

Sir/ Mahasaya,

We are villagers of the Jankia put our grievance that one of the
Ganeswar ~ Mandhata ( litu), S/O: Pananga Bhusan Mandhata,
village/Po: Champagada, P/S: Chandpur, District: Nayagarh is illegally
excavating (diging large hole) the lateriate Stone and Morum from the
Jankia, Borabarajhari, Krushnachandrapur and Ostapada area. As such
the State Government is losing huge revenue and the local Peoples are
suffering day by day. It is noted that one of the Sovon Nanda is the lease
holder of the Jankia Plot No: 513, Khata No: 757 and Ganeswar
Mandhata has taken the above lease area by way of agreement. From
this place Ganeswar Mandhata is not taking lateriate Stone and he has
excavating/ transporting the lateriate Stone/ Murom from the Jankia,
Boraborajhari, Krushnachandrapur and Ostapada Mouza. Due to this the
Government is bearing loss of Revenue and Peoples are affecting /
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facing problem. It is mentioned that Jankia auction Source Revenue has
not deposited of the year 2021-2022 and without Pollution Certificate
lateriate Stone cutting is going on.

It is therefore request that illegally operating latriate Stone quarry should
be stop and if the offender will be penalized the peoples will be feel
living peacefully in the locality.

Yours faithfully villagers
Bikas Chandra Palai

Akhil Das

Dipak Kumar Pradhan

Rakesh Pradhan

Niranjan Sahoo

Sadasiba Naik

Gopal Pradhan
Basudeba Parida
Memo No: 2701/dated: 29.07.2022

Copy to Revenue Supervisor, Ranapur / R.I, Jhadapada for enquiry &
report within 3 days.

Sd/-
ATTESTED : Tahasildar
Dr. KA. Date: 29.07.2022
Notary f
Regd. Mo i

Ranpur
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INFORMATION

From the TMC Register, it is revealed that from 2005 to till
date, a sum of+Rs. 243400/-(Rupees Two lakh forty three -
thousand fou hundred) only has been realized out of the said
amoun (Rs.85,400 /- is fgalized for illegal extraction of laterite
stone from Sri Dharanidhar Majhi, S/o- Laxmidhar Majhi of
village Jankia and Rs 158000/- is realized from for me of

cutter machine sized.

. From the records, It is revealed that a sum of Rs. 1,00,200/-

(Rupees one lakh two hundred) only collected towards leasing
of Mayurajhalia laterite stone quarry and the source was
settled for one year in the name of Sri Bikram Parida, S/o-
Udayanath Parida of village Ostapada for the year 2011-12 ,
bearing khata No- 495 plot no- 1689 Area 0.30 kisam Patita
by the than Tahasildar.

From 2012-13 to 2019-20 the source is not settled. Again the
source is settled in the name of Sri Susanat Kumar Barda of
village Srikrushnapur for the year 2021-22 pertaining to Khat
No- 495 plot No- 1689 Area 4.00 mouza Mayurajhalla located
near the previous sources granted.

3,4, 5 & 6:- No such 1nformat10n available in this section.
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. Father/Spouse name
. Parmanent addraess

. Particulars of information solwﬁed

Apneyure- R//?*/Hf@“/\‘ef‘ )

PR

FORM -A

See Rule-4(1)
Application for Information under section 6(1) of the Act

The Public Iformation Oflicer,
Qffice of the Tahasildar, Ranapur, Dist: Nayagarh, Qdisha

Rl name of the applican! -« Sarbeswar Barad
CBrahamachart Barad
P AL Srikrushnapur, Po: Champagarh,
Pin: 752024 Dist: Nayagarh, State: Odisha

. Particulars in respect of edemxfy

of the applicant : Photocopy of Voter 1.D Card oitached

(a) Subject matter of information : Regarding illegal taleriie

Stone/Murom Mining at
Mayurjholin Mouza of Naydgarh Dishrict

{b) The period to which the Information relates : 2005 on wards
{c) Specific details of information required: Separate sheet aftached

{d) Whether information is required by post or in person: By Post
(e} Incase of post ordinary, registered or speed post: Speed Post

4. Address to which information will be sent & in which form-:

At: Srikrushnapur, Po; Champagarh,
Pin: 752024 Dist: Nayagarh, State: Odisha

7. Has the information provided earlierr  No
8. Is this information not made ova;loble '

by the public authority No |

9. Do you agree to pay the required fee Yes
10. Have you deposited application fee! Not required as BPL Category
11. Whether belongs to BPL category, have you furnished the proof

Place: Srikrushnapur
Date: 16.12.2022

B

of the same? \—, yes, attached

el QI

FUH sxgno?ure of the applicant

Pin: 752024 Dist: Nayagarh, State: Odnshq
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Address: At: SriKrushnapur, Po: Champagarh,
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INFORMATION SOUGHT UNDER RTIACT. 2005

1. Kindly furnish information regarding how iy rupees collected ay
Royalty/Penalty and other charges in connection of the Hlegal
laterite Stone Mining at Mayurjholia Mouza of Mayagarh Disteict
since the period 2005 {o till date.

2., How many persons have got auction for ilaterite Stone  Mining
at Mayurjholia Mouza of Nayagarh District by Tahasil office,
Ranapur prior enactment of OMMC Rule 2016, Please fumnish
information year wise with auction holder name/address and how
many rapees Revenue collected from the auction holder.

3. Whether any Murom Source has been identified by the Tahasildar,
Ranapur Revenue Inspector outside of the Jaterite Stone Mining
lease area situated at Mayurjholia Mouza of Nayagarh District. In
this Connection any intimation has been furnished to the Collector
office from the Tahasil office, Ranapur for availability of Murom
Source in the lease area of laterite Stone  quarry of Mayurjholia
Mouza of Nayagarh District and Outside of the lease arca. If yes
kindly furnish the Copy of such letter, If no Please clearly state that.

4. Whether any information furnished to the Collector oftice from the
Tahasil office, Ranapur in connection of the illegal Murom quarry
from the Mayurjholia laterite Stone quarry and outside of the laterite
Stone quarry. If yes kindly furnish the Copy of such letter. If no

please clearly state that.
5. Whether any intimation has been furnished from the Tahasil Office,
Ranapur to the lessee Susanta Kumar Barad for illegal laterite Stone

and Murom Mining in the lease arca and Outside lease area,

¢ TRUE GOPY ATIESTED
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0. Whetherany intimation has been furnished from the Tahasil Offic
Ranapur to the Collector office, Nayagarh for illegal laterite Stone
and Murom Mining in the lease area and Outside lease arca by
Susanta Kumar Barad. If' yes kindly furnish the Copy of Such letter

and if no please clearly State that,

-
A)‘%"Eﬂz‘? [ ) §O N ‘>
Place: Srikrushnapur 5
Date: 16.12.2022 APPLICANT
TRUE COPY ATTESIED
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See Rule-4(l)
Application for Information under section é(1) of the Act

To,
The Public Information Officer,
Office of the Tahasildar, Ranapur, Dist: Nayagarh, Odisha

—

Full name of the applicant : Sarbeswar Barad
. Father/Spouse name . Brahamachari Barad
3. Permanent address . At: SriKrushnapur, Po: Champagarh,

Pin: 752024 Dist: Nayagarh, State: Odisha
4. Parficulars in respect of identify

of the applicant : Photocopy of Voter I.D Card attached
5. Particulars of information solicited:

N

(a) Subject maftter of information : Regarding illegal laterite
Stone/Murom Mining at
Mayurjholia Mouza of Nayagarh District

(b) The period to which the Informaftion relates : 2005 on wards
(c) Specific details of information required: Separate sheet attached
(
(

d} Whether information is required by post or in person: By Post
e) In case of post ordinary, registered or speed post:  Speed Post

6. Address to which information will be sent & in which form-:
At: SriKrushnapur, Po: Champagarh,
Pin: 752024 Dist: Nayagarh, State: Odisha

7. Has the information provided earlier: No
8. Is this information not made available

by the public aufhority : No
9. Do you agree to pay the required fee: Yes

10. Have you deposited application fee: Not required as BPL Category
11. Whether belongs to BPL category, hove you furnished the proof

of the same? : yes, attached
- Sovsa b erovos Rofod
Place: Srikrushnapur Full signature of the applicant
Date: 16.12.2022 Address: At: SriKrushnapur, Po: Champagarh,

Pin: 752024 Dist: Nayagarh, State: Odisha

Office of the Public Information Officer

Received the application form addresses

on seeking information.
Place Full name of Public Information
Date:

£D Officer, Designation & Seal.
TTESTE
TRUE COPY A
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INFORMATION SOUGHT UNDER RTI ACT, 2005

1. Kindly furnish information regarding how many rupees collected as
Royalty/Penalty and other charges in connection of the illegal
laterite Stone Mining at Mayurjholia Mouza of Nayagarh District
since the period 2005 to till date.

2. How many persons have got auction for ilaterite Stone ~ Mining
at Mayurjholia Mouza of Nayagarh District by Tahasil office,
Ranapur prior enactment of OMMC Rule 2016. Please furnish

information year wise with auction holder name/address and how
many rupees Revenue collected from the auction holder.

3. Whether any Murom Source has been identified by the Tahasildar,
Ranapur Revenue Inspector outside of the laterite Stone Mining
lease area situated at Mayurjholia Mouza of Nayagarh District. In
this Connection any intimation has been furnished to the Collector
office from the Tahasil office, Ranapur for availability of Murom
Source in the lease area of laterite Stone  quarry of Mayurjholia

Mouza of Nayagarh District and Outside of the lease area. If yes -

kindly furnish the Copy of such letter. If no Please clearly state that. !
4. Whether any information furnished to the Collector office from the
Tahasil office, Ranapur in connection of the illegal Murom quarry

from the Mayurjholia laterite Stone quarry and outside of the laterite
Stone quarry. If yes kindly furnish the Copy of such letter. If no
please clearly state that.

5. Whether any intimation has been furnished from the Tahasil Office,
Ranapur to the lessee Susanta Kumar Barad for illegal laterite Stone

/arid Murom Mining in the lease area and Outside lease area.

TRUE cOPY !\TTEBTED
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6. Whether any intimation has been furnished from the Tahasil Office,

-

Ranapur to the Collector office, Nayagarh for illegal laterite Stone
and Murom Mining in the lease area and Outside lease area by

Susanta Kumar Barad. If yes kindly furnish the Copy of Such letter

and if no please clearly State that.

qd (f-f‘om beswors  [308ud
Place: Srikrushnapur

Date: 16.12.2022 APPLICANT
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OFFICE OF THE TAHASILDAR, RANPUR

From for grant of long term quarry lease from 2022-23 (One year)
on sairat Case No 74/19-20

Work order No |24 44 Dt Y.y LL

Sri Susant Kumar Barad S/O Sarbeswar Barad of Village Srikrushnapur is allowed to

operate the Laterite Stone Quarry on long term Quarry lease for extraction and removal of &« Fewte
stone of ...l metric tone or #9 le Cubic meter of Laterite stone (Minor mineral) from
plot No 1689 of Khata No 495 of village Mayurajhalia Village for one year only on the basis
of payment made by him for 2 gfyear the amount calculated on case No 74/19-20 Rs 3040560/-
as per mining plan and OMMC amendment Rule for the year 2014-2015. The permission is hereby
granted the leases to collect and remove............... metric tone or }}04 Cubic meter Laferiig.
stone (mineral) from the aforesaid area or areas indicated in the mining plan after payment of
advance royalty amounting to Rs 3081960/-.calculated at the rate of Rs 180/- per cubic meter for
one year with a stipulation that he has to adhere to all norms and provision of the agreement and
get permission for blasting as per norms envisaged in the agreement from the competent authority
and make necessary agreement with the authorized blaster before blasting of the source, This work
order valid up to 31.03.2023 the lease holders shall abide by the condition provided as for lease
agreement. He has to file the retune as per provision of OMMC Rule without fail. The undersigned
has every right to cancel the work order of the leasse violates any terms and condition of the lease

agreement and provision of OMMC Rule.

Memo No 245Dt Y. (4.7 )
Copy to Sri Susant Kumar Barad S/O Sarbeswar Barad of Village
information and necessary action

Taha51‘d Ranpui{? (T/(J ............. i

¥

MemoNoQL’]LDt U» Yo7

Copy to Revenue Supervisor , Ranpur/ Revenue Inspector , Jhadapada for information They
are directed to demarcate the quarry and deliver the possession and report comphance by within 7
days along with sketch map .
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